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LOK SABHA DEBATES

LOK SABHA

Wadnesday, Docember 8, 1971/ Agrehayana 17, 1893

(Saka)

The Lok Sabha met at Ten of the Clock

[ M=B, SPRAKER in the Charr ]

1971 under clause (5) of asticle 320
of the Constitution read with Clause
(¢) (iv) of the Proclamation dated
the 27th March, 1971, issued by the
President 1n relation to the State of
Mysore, together with an explanatory
memorandum (Hindi and English
versions), [Placed in Library, See
No. LT~—1238/71).

Noriric AT10N UNDER Mysonz Fiag

Foron Acr, 1964, Etc,

PAPERS LAID ON THE TABLE

BoRDER SE( 1 RITY-FORCE (2ND AMFNDMENT
RULES, 1971, NOTIFIC ATION UNDER

THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS (SHRI
K C PANT) - 1 beg to lay on the Table :

ATT INDIA SERVICES ACT,
1951 xrc )

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) 1 beg to

lay on the Table

(1) A copy of the Border Security Force

(Second Amendment) Rules, 1971
(Hindi and Enghsh versions) pub-
lished m Notification No. SO 5087
in Gazette of India dated the 6th
November, 1971, under sub-section
(3) of section 141 of the Border
Security Force Act, 1968  [Placed
in Library See No LT—=1236/71]

(2) A copy of Notification No. GSR

1774 (Hindi and English versions)
published 1n Gazette of India dated
the 27th November, 1971 contaimng
cormpgendum to Notification No
GSR. 317 dated the 6th March,
1971, under sabesection (2) of
section 3 of the All India Services
Act, 1951, [Placed in Library. See
No LT—1237/71).

(3) A copy ,of the Mysore Genperal

Service (Registrations and Stamps
Branch) (Recruitment) (Amendment)
Rules, 1971 published in Notifica-
tion No. G.8.R. 275 in Mysore
Gazette dated the 2nd September,

(1) A copy of Mysore Notification No.

S O 1717 published m Mysore
Gazette dated the 14th QOctober,
1971, under sub-secton (3) of
section 39 of the Mysore Fire Force
Act, 1964, read with clause (c) (iv)
of the Proclamation dated the 27th
March, 1971, 1ssued by the President
m relation to the State of Mysore
{Placed in Library, See No. LT~
1239/71)

(2) A statement explaining the reasons

for not laying the Hindh version of
the above Notification simultane.
ously [Placed in Library. See
No. LT—-1240/71}.

GuiasaT GOVERNMENT NOTIFIOATION
UNDER BomBAY CINEMA ACT IX ITS

APPLICATION TO GUIARAT

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : I beg to lay on the Table :

(1) A copy cach of the following Gujarat

Government Notifications under sub-
section (8) of section 9 of the
Bombay Cinemas (Regulstion) Act,
1953, read with clawke (c) (iv) of the
Proclamation dated the 13th May,
1971, issued by the' President in
relation to the State of Gujarat :



$ Papers Laid

() The Bombay Cinema (Gujarat
second Amendment) Rules, 1971
published in i No, GH/

(  Gf146/BCR/3369/3973-A in Guj
arat Govetnment Gazette dated the
19th August, 1971,

(i) The Bombay Cinema (Gujarat
Third Amendment) Rules, 1971,
Published in Notification No. GH/G/
153/BCR-1966/1552-A in Gujarat
Government Gazette dated the 9th

September, 1971, [Placed in Library,
See No, LT—1241/711.

f2) A statement (Hindi and English
versions) explaining the redsons for
not laying the Hindi version of the
above Notifications. ([Placed in
Library. See No, LT-—1242/71}.

NOTIFICATION UNDER ARTICLE 359
of THE CONSTITUTION

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F.H. MOHSIN): T beg to lay on the
Table—

A copy of Notification No. G.S.R 1843,
published in Gazette of India dated
the 5th December, 1971, under clause

_ (3) of article 359 of the Constitution.
[Placed in Library. See No. LT —
1243/71).

NOoTIFICATION UNDER PUNIAB MOTOR
Verwcres TaxaTion Acr,
1924 zro.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : 1 beg to lay on the

() A copy of Punjab Government
Notification No. S.0. 5S0/P.A,
4/24/8, 3/71 published in Punjb
Government Gazette dated the 11th
November, 1971, issued under sub-
section (1) of section 3 of the
Panjab Motor Vehicles Taxation
Act, 1924, read with clause (c) (iv)
of the Proclamation dated the 15th
June, 1971 issued by the President
in relation to the State of Punjad.

DRCEMBER 8, 1971

Welfare of SC. & S. T, ¢
Comm. repor}

(i) A statement (Hindi and English ver
siong) explaining the reasons for not
Iaying the Hindi version of the above
Notification, [Placed in Library. See
No. LT—1244/71}.

——

so'oa hrs.

MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, 1 have to report the
following message received from the See-
retary of Rujva Sabha —

“In accordance with the provision of
rule 127 of the Rules of Procedure and
Conduct of Business in the Rajya Sabha,
1 am directed to inform the Lok Sabha
that the Rajya Sabha, at its sitting held
on the 4th December, 1971, agreed
without any amendment to the Visva-
Bharti (Amendment) Bill, 1971, which
was passed by thc Lok Sabha at its
sitting held on the 29th November,
1971."

e

COMMITTEE ON PRIVATE
MEMBERS’ BILLS AND
RESOLUTIONS

EigHTH REPORT

SHRI G. G. SWELL (Autcnomous
Districts) : Sir, 1 beg to present the Eighth
Report of the Committee on Private Mem-
bers’ Bills and Resolutions.

— e et

COMMITTEE ON THE WELFARE
OF SCHEDULED CASTES AND
SCHEDULED TRIBES

Suoconn axD TaIRD REPORTS

SHRI BUTA SINGH (Rupar) : Sir, 1 beg
to present the following Reporis of the
Continitiee on the Welfare of Schaduled

Castes and Scheduled Tribes ¢



]

-5 Cowwetion of Anawer

i Seaond Report regarding action
by Government on thie recom-
mmduiom contained in their Tenth,
Report (Fourth Lok Sabha) on the
Ministry of Tourism and Chtvil Avia-
tion—Reservations for Scheduled
Castes and Schoduled Tribes in
Indinn Alrlines.

(2) Third Report regarding action taken
by Government on the recommenda-
tions contained in their Seventeenth
Report (Fourth Lok Sabha) on the
erstwhile Department of Social wel-
fare and Ministry of Education and
Youth Services—Hostel facilities for
Scheduled Castes and Scheduled
Tribe students

CORRECTION OF ANSWER TO
S. Q. NO, 216 Re. LOCKOUT
BY M/S BRAITHWAITE
AND CO. (INDIA) LTD.,

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL HAQUE
CHOUDHURY) : Sir, while replying toa
supplementary question relating to Starred
Question No. 216 on November 24, 1921,
(Interruption).

MR. SPEAKER : You can lay it on the
Takle of the House.

SHR!I MOINUL HAQUE CHOU-
DHURY : Sir, 1 lay a statement correcting
the answer given on the 24th November,
1971 to Starred Question No. 216 regarding
lock-out declated by Messrs Braithwaite
and Co. (India) Ltd. on the Table of the
House.

Statement

While replying to a supplementary ques-
tion reliting to Starred question No. 216 on
November 24, 1971, 1 had informed the
House inadvertently that when the lock-out
of Angus Works of Braithwaite nnd Co.
took place, conciliation talks were not in
progress. 1 regret for commiting this uninten-
tionsl mistake. I beg to correct myself and

-
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' Insurance Bill

say that conciliation were in
progress on the bonus issue when the workers
of this factory ieft their places of work in a
concerted manner and staged violent de-
monstrations befomtheGWmeof
the Factory and aiso assaulted him. In cop-
soquence of this gross indiscipline and
violence rtesorted to by the workmed, the
management declared a lock-out although
conciliation proceedings were going on. Sigce
the lock-out was declared asa result of
widespread indiscipline and violence by the
workers the fact that conciliation proceedings
were going on is not of much significance as
in the circumstances in which the manage-
ment was placed, it did not have any othet
alternative. However, since a specific question
was asked and the mmformation earlier given
was not correct, I am making this statement
to clarify the position.

1 may also and that the factory has since
reopened on the 3rd December, 1971.

10 o4 hrs,

EMERGENCY RISKS (GOODS)
INSURANCE BILL*

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) : S,
1 beg to move for leave to introduce a Bill
to make certain provisions for the insurance
of goods in India against damage arising from
emergency risks and matters connected there-
with or incidental thereto.

MR. SPEAKER : The question 18 :

“That leave be granted to introduce a
Bill to make certamn provisions for the
insurance of goods in india against
damage amsing from emergency risks and
matters connected therewith or incidental
thereto.”

The motion was adopted.

SHRI YESHWANTRAO CHAVAN ¢
Sir, 1 introduce} the Bill.

'wmmmamdmmm Part IY, Rection 2, dmdnz.’n.

+ Introduced with the recommendation of the Presidenic.

A



% Code of Crimininal Proc. Bt DECEMBER 8, 1971

EMERGENCY RISKS (UNDER-
TAI{INGS'?IILr{S}JRANCE

THE . MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) : Sir,
I beg to move for leave to introduce a Bill to
mako tertain provisions for the insurance of
certain property in India against damage
atising form emergency risks and for matters
connected therewith or incidental thereto.

MR. SPEAKER : The question is :

“That Jeave be granted to introduce &
Bill to make certain provisions for the
imsurance of certain property in India
aseinst damage arising from emergency
risks and for matters connected therewith
or incidental thereto.”

The motion was adopied,

SHRI YESHWANTRAO CHAVAN :
Sir, 1 introduce} the Bill.

3o’y hrs.

CODE OF CRIMINAL
PROCEDURE BILL

CONCURRENCE IN RAIVA SaBHA REOCOMMEN.
DATION TO APPOINT A MEMBER TO
Joinr CommirreR

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : Sir, 1 beg
to move :

*That this House do concur in the
recommendation of Rajya Sabha that
Lok Sabha do appoint a member of Lok
Sabha to the Joint Committee of the
Houses on the Bill to consolidate and
amond the law relatisg to cnminal pro-
cedure, inthe vacancy causéd by the

D.SG. (Rly), 197172 8

resignation of Shrl Ghanshyambhai and
do resolve that Shei Karan Singh Yadav
be nominated to the said Joint Come
mittee to Al the vacancy.”

MR. SPEAKER : The question is :

“That this House do concur in the
recommendation of Rajva Sabha that
Lok Sabha do appoint a member of Lok
Sabha to the Joint Committee of the
Houses on the Bill to consolidate and
amend the law relating to criminal pro-
cedure, n the vacancy caused by the
resignation of Shri Ghapshyambhai and
do resolve that Shri Karan Singh Yadav
be nominated to the said Joint Com-
mittee to fll the vacancy.”

The motion was adopted.

10 05§ hrs
DEMANDS FOR SUPPLEMENTARY

GRANTS (RAILWAYS), 1971-72
—Contd.

st wfrer o (afewar) : seaw
agiza, Ja § geRy fenigw wr &
guaa war § | &feT & g sgar
g 5 14-15 M aeagd fenre & ae-
zeg Ay € § IqN eyreqy § ag o faar
qqr ¢ s .

va€ e ¥ famfe, ser) af
aret w fac ¥ faork @t W
arl & faenwen & v & fag
wifam TR §1 g% agET Y

qat xPE & wq fomy woww & qumw
#rzy dw argAl ® Nadw w3 § fag
srvaren fear a1 s wg W <@ §, «¥
wr % arne wear § 1 e qu b W

e L

" - -

¢ Published n Gazette of India Extracrdioary part I, section 2, dated 8.12.71,
+ Introduced with the recommendation of the President.
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T qgr § fe R & o figes ¥ ot
fin aa W™ wrEw wo IS ¥ 4O
o% ) wr four wur §, va¥ 5, 6, 7,
8,9 WX 10 ¥ suaiy XWH gE @
feed & qg ¥ foar agr § orc dw »
arel fgewr gz nar § o+ qEd fadaw
atdw & Ifwa fec § sad go W
wIR &1 agew Ay faar qar § ) ag
a® g Y aw

rafeq ow &) K ag wgar § fe
WL AW WY AR FEWAIT A AT
garét 7€ ot, fag ar fs sq @ F7 20
wfegt gt &1 &l wgw ¥ wAw
3y § AT ag WA & ArEA o1,
Iant foe & faerar g | g4 & g9
g g 91N wigw W § And fed
Wa, 9N o WY areew Y ferar war
g @ gmaga & 5 v Qv ¥
aferar arqr afegcarade argr fawrdt
am T @O AFew AT F gAY
arar fasaTge-aTage & Dygdwe &
Mrwg wgt S iww N ag oo g, @
fs wra & 1 fged) WY AR & fog
TFT AET §, TAR FATAT AT |

FaY, W19 X/ 5 gueraTy ¥ $19-
qe a% oy &1 fagdieor gar § /few

wg & foeelt aw fagefreor oft
foar mar @1 & wgar § fe faeslt @

wfEgT ow arewt af ot @ e § et
arlY ot o el R D g ¥ 4w

o) ¥ fr anrew & wedly ot W
W ) agy f) sfwy ofer & &, he
w¥Y wTer fpr oW

o & wre-wTe YT ¥ 990 AT
OOt ¥ BT W Y W qy W,
A % wifwy 6T )

% gt qawr gfar o s g,
qgAE ¥ svaw oy & fag fafazd o
N e 8, arx feeft o W &
ATTF W@ & I TOAT A AR @
ot @it g€ srerw fawe wret § oiiX
W § afear mofiqe Qe g, o
et gt srem orefy § 1 wafag oy gwé
aTeE wrew givay dare veet wifgd s
e A Ared s wifgg arfE e
AW gardr ard ot owr ad
AT Y, ag 7 5 | ag wgg wwA R

WH GIC-ETY AT AXY gEwE) &
gfear ¥ 7 g ¥ e o1 wAwrd
o & waarz, wegw, A, awgy,
$YAT, TEHA A AT Jure oYY
fafaqyt ¥, faak are e sqagren
Qwr g wamEd ¥ Fg Wy wed
ageq ¥ o syagr< foar §, AR ww
a9 ag o1 B s §, e e
¥g % ¥ar wifge 1 s wAw qbede
# faar orz st oy Rt S aw
W wrer Pudiz fear or g L WY
qer fear ot TgT 8, wg WX Y, o Uy
faw @9 $T EETT aM & awd § W
A & o ¥ ww wrawd § o

MR. SPEAKER : Thero aré so many
names of Members who wish to speak on

this;. How much tume will the Munister
take ?

THE DEPUTY MINISTER IN TME
MINISTRY OF RAILWAYS (SHRI MOHD.
SHAFI QURESHI) : Half an hour,
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MR. SPEAKER : Then, what will be
left for other Members ?

SHR1 MOHD. SHAFI QURESHI : Yes-
terday it was decided that the whole time
of two hours allotted for discussion should
be given to Members. The Minister requested
that he should be given half an hour. That
request was acceded to by the Chair.

MR. SPEAKER : There is only half an
hour left. I would try to accommodate as
many Members as possible provided they do
not take more than two or three minutes
each.

Then, there is another very important
matter, which I want to bring to the notice
of the House. The two Bills about insurance
of goods and undertakings against emergency
risks have been introduced by the Finance
Minister today. They very much wish that
they should be taken up today because they
say that the war is on and anything may
happen to any factory; so, the sooner the
insurance is done the better. 1 said that 1 will
put it to the House. If you agree, we may
take them up today. It is a auestion of
emergency.

SOME HON. MEMBERS : Let them be
taken up tomorrow.

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SARI RAJ BAHADUR)
The earlier the Bills are passed the better it
is, because the more we delay them the more
the likely victims of any raid are deprived
of benefits. These Bills will also have to go
to Rajya Sabha and will take a day there.
Therefore, we should do it here today,

=t gzs fagrdt awmad (warfanz) -
seaer oY, 0T A frzeafaza ggaz
2 a1 &g w1sAw A2Y

geaw Wiy « fefaes sgaz 3
fao & &9 &19 1 FFHIT F@ 2
7 a9 @ & AT § AT T Q¥ IS
Ffaa g

DECEMBER 8, 1971
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I do not think there is much time to be
taken in going through the Bills. You can
send your amendments by 12 O'Clock. We
will take up the Bills at 12 O’ Clock. This
is an emergency measure. Otherwise, if it
had just been an ordinary measure, I would
not have put it to you.

N U" W QiR (UFAAIE)
yeast wEEg, 3 F qma #1 gfz g
3@ a1 sad @ & gqzfeat fesr gd
fzard a2, 397 a7 afgor &, qF 17
ofean & @feT Aeq 93, St @9 & g,
agt 93 @13 fasga 98Y & 1 Haw IF
®ZH 2 AT I F HEAW § AEEAA &
graa grea 213 1 K aqgF weaw &
@y qdr F Argar § & 7 snvarga
f&@ weg gz #H IFT AT F rEd
godey ®7A ¥ f@c oF FEqeAlz @q
FUFH M Fifan F@aa g g0 fF
gae ZYewez @ wfus  afas =g
oare faar @7 agifes @3 oF qfeas
afzfadt a4 & AT @T Arga IFT
19 fHdr 9T F1g ITFHIT AZ FIA, AT
dar 77 2, mar 73 ¥ fag fewe 39 3,
1% g7 A8 fasrg 21 gHY 9w q
TT@ A W q19 HIST AT § ) IIF A
¥ AI9FT GATH 19T & 1T FAFC I H
YI9FT G121 gIq12—3 I1q # o1 FrAar
Z 1 zafac afs amsaa $19 g@w ana
qen g3 ¥ difs @19 7 fegg g, wafas
a ufus T3 @137 3T G IWA  AIGH
A1 oY AT

Zq! gFIT /3 AT =T H 14 Hi T
F1 feeda g1 fafadt @ & gz
I1F 57 ¥ A% I AgEqq qTE 21 AS
3T Fad 14 Hid g, A% drafe
ufear & e fegem fafaedr & frawee
frar @ f& gas gwa smifag fear
ST | FTASTAT AFU FIT g T AT
AT w12 F FLErT g A § s
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T2, *wiae qertedyw Wi s
o afragy vifedt W dwd gy arade,
ey, gwaregte sy wea, WYL N
wy %) sAve Mfag

% Q% It FEFT WIAT  E4TT WEW
s wigar § st qg g fv & wdlt
ey ¥ Afafew smengn wgat §
wiifs asg w2y #Y Fdwe fmgr o @
&, cuwy feafr wf aofita & wet aw
WY grovad W wreew § gafwg W d
wey wdw & afaw & afus glear & w1
TaTE §4X AT OF Sz @4 HOAT |

SHRI R. R. SINGH DEO (Bolangir) :
Mr. Speaker, Sir, I will not take much time.
I would just make one or two points.

Many people have said much about
emergency created by the recent war which
is only a man-made calamity. But T wouid
like to point out about natural calamity
which we have had in Orissa. The cyclone,
the tidal bore and the floods the year. 1 would
like to point out one or two railway lines
which if sanctioned would be of immence help
to the 60 lakh people affected and will provide
employment, There has been a demand for
many years about Bimlagarb-Talcher line and
Jakhpura-Banspam line These lines are to
be made near the miming areas which will
make it shorter for transportation and the
froightage will be less, T will request the
Miaister to expedite the matter and take
up these lines very soon.

8ir, the Minister had given us an assu-
rance about two over-bridges at Bargath and
Bolangir which were supposed to be taken
up in 1971 and which were to be finushed by
1972 but there §s no mention in these
Pemands for Graots that these will be taken
up this yeer.

Thank you.

& abx foy fer  (qeeiy)
A wsrm ARy, & wmdin R

oY awr gOEIT W1 e fady W ¥
guc gAmw k8 qidly Sal.et AT ¥
araT wrgar § 1wy swey agy g ot
gor wrd A Wi e wf e

aga & soehay aedt wh § 1 Sifaw
wmﬂl”'&ﬂﬁwm
£ wiwg ¥u gmw § e zewye,
TAATT 1T SRR — 7 fiA} Suww
aw @ dreew g wr <t §, saw

gy ¥ g weRw ¥ wAve feur

W |

galr wrw g ¥ e fow stere®
ferastr ®) wwz fwgr war §, Wy angx
¥ ar Ay eerede A wieaiy ¥
§ AW @t @ oddin Tl — gwvend,
aenYyr, wael, agyre, WA, Ao,
frdrrrg—at fael¥ # Xwmik arw &
wawz fear ag wife gawt e Gy
sravrwar § e @fuw ol WY
T § 1 WTEWT TARYT ¥ AT AW
W oren wr e qwr gq it ywr
ST et s o e o s agy weht
e wAwe & fear oy gy W
aw v ot sofache saw aff ez
&1 & @ dareg T wgmw sTels
wzar aigar § 5 2vege & wlva o
€ ot wrew § IEk feand age & Fovw
ey &, S2faw o W wge 8
T fasyg ¥ MR AT 4 TP SOV
¥ st AEQAT W e vl § ofe
o weagd e ¥ wfwg wen
disrifehsr wrg w6 & par el

SEVERAL HON. MEMBERS rase-+

SHRI D, BASUMATARI (th-j(m)‘
Nobody has spokea from Asstim. 1 wilnt

to speak,
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wWrite twe fewrd (afedw)
wers wges, & 1 g O arar § b
Wl fafreee & qre F o arer B
sYex SiE wrew W) afy e & ool
wean & e o et & Iver
fiwale « @ Xl qwwE ¥ g o
we aed {1 geid qwe & sfg o
grer ey Y dorAff P g N ew
dia ok wtn Aff woor wgar  Afew
uw faaz % o qume . wigar § fiw
ol fawrr ¥ ot wyadt §, A g fear
o7 @ | e wigfew ¥ g 9T wT W@
B, Eerk ugt wrcw any &, 4 g
¥ fewmr & wdwrdt sy wafeqy w0 &
sit ot i A g @ g N
dermr ) gt § 1 & wod gt O OF
fawret 2t wigar § 6 @ g0 Lo Ao
# Monwo faeey ATy g A) THA HREH
qee fond & qia spdar & off o e
grage ¥ o gro wANT AfKA WA
wfww gt & grar adt foger afar ag
 fo awws ¥ favitgdt % feaar A
ararare & ag oweR ¥<gea3 wear §,
grdr mfegt &z sadt § s A
squfeqn SavE §) A4 GHAT | AZT BEA-
gt & 1T adurA WY gl X yeaTEd
faar fs @AY F g9 FB S AR
ofcar AT A agre agh 9T g gfear
dRwre agt war waT §, enE X A e,
oo war xgd §, oy fedt ® agw
gy | W IR ST wET aaix fear
gy, ag A gwE ¥ A ardf
wat s eyt fodt dlo gwe w1 PaIA
W N ye &w far, dfew A
ufcnr fvge war fear § fred o€
wrw At ( Ty @ dwre wgt gc ofear
afpue v f, W wrawi t @
Az = Nk s wd g ¥
gwis § fe weas ¥ fedligl ¥ fad
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grrai B Srw wok & frlr avrg oY
oy (eitE ooy §, wgt ooy Rwe o
2wz gw fady fre gme ¥ fifod, ot
vt gx w1 w1 A TOR KT G |

MR. SPEAKER: 1 am calling oaly
those Members today whose mames were
left over yesterday in the list. I find that
new slips are coming today also They are
not coming through the Whips but are
comng independently.  After all, there
shouyld be some discipline. They cannot
send ships themselves and also through the
Whips. They should send 1t through their
Whips.

ot v faw (SqaTT) C seuw
age, & g6 gt &Y ATE qIHL W
sqrq swiaq &3y wigar g | gare gt
aEfgd ¥ W w1 agy AwiE §, G
aet genr ¥ wAeh W@ N gro7 ¥
aygar AT @E | foow @a A A¥
fagre #7 gz awer & a ¥ agt W
agy g€ @), 3@ §9T AT ¥@ qHEd W
srafaear B & fay qewt § a7dw
fear 9t 1 37 guyg gfrgmon, qaE, ¥7
sy g § w4 ¥ @ & 7y fesay
&) swaeqr oY gt Y, ¥fwa ag sl off
aga mErr 3 & madlg wdr N ¥
fagan *€m fw s & oarar fesk
fagre & wz-dfes et § wro & o
¥ fa fo whr 1 w& aqg wOHT Wl
IqEUT Ga ¥ WX W oA APy

wrawaw § 1

ft ey sryeraan qreda ()
wfae, & o gror rvfig Jd o W
sy T o a6 s A
wgar g 1 s, af afaw & g ¢
farsTe o srwgear o o7 ) §, 7y ok
afag a4, afew % o ay wgor s 0®
o€ wvee ot ¥y fentqmr §, A ow @
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wt 3y firq oar §, ¢o % 1 rfereran-
feraff &

ATEG & wTegre arg w7 a¥ e
¥ fod ol zem @t wgw § el
O & fod og@ W vy WA @7, SEE
wrx 23 fagsae Wy Ay St ot ¥ e
wgr @1 5 g W A W DG oA F
X1 ITE T AT ¥7 Y &7 e g
qx X qra §, & sge) agt oT e forld
vaf@ e wigar § fs et AT
wat ot g1 v § o & gfandaw feedd-
aqaa wigar g, agt o< feaar cfezaa
fecdisgae gor &, v w29 @ wwy § 1
IAT WA ¥ ow WY WigH ¥ agw H
g aft g & 1 &Y 16 g7 W AT
Tt ot ®) qx fawr qr, faod ¢ wrgAf
w1 fas foar a1, famd s mafedt
fosg WY @Y slx wgr a1 f& wdtew
Mif 31 gwr§ qwr Wy aw F
arargt gar srafawar &4 dfeq qrz &
faar fodt Agd & af arga ot af (| wely
ot A eaq aqA g frAie 26 @ ¥ S
iy A arm S ot e &

“It has been mentioned i the MP’s
fetter that the conversion of the
Viramgam-Okha section lias been taken
up, This is not correct. The conversion
of this secuon has not been sanc-
tioned.”

& agd gror shamr st o & qeAr
wigm ¢ f& o wrer dewse aff §, 9w
wY A€ arer ¥ @F fwgr rar ? oy o
wred Qugroy §, fomalt aw fodlle o
frr g are Mo & ok o
aft g€ & + s wod qw ¥ ooy wr fw
31 garf o% Gigry TR €F orer W
g v T, dfew of arer @ ¥ fow
Y a2 wredf WY s o Awd X
i

Tt war § ¢ ag awdre d@ o vy gl
daw feedioga 41

yr famamr sfare § Ao dvd-
@bty ala any ai¥ e o
FTea™ F R ) oy o 0f qrefty
wetolt & wyr fs = afafaw onf ot ¥
&, afesr aw ag uw ) W § e xw
® i qadr sy & vk W T AW
we

% agar § & aadly ga oft 3 A
w97 fear § 1 Ige) g w1 ey .
A&7 sfegre aw AT sfegr ¥ gavmge
a% &1 g wEA) W wWE SW ¥ fad
19X wgr qr, ¥fET 5o A fem e
9 Gxgox A Y, Igr ¥ FAD
wrz & oy faar ) ag awa #F fea g ?
ag cferdaw feedisgma sradwrafl &
gafad & wgen g s 91 oy & a9
¥EwT &gy T@ A A€ whew & Ay
9T A€ ATEAY 1 Are fawry 9¢ gEO-
qF T HN

WEs kg § g fomror Wy
FWgT HATE |

it wwenrg fam  (Hgadl) . wwre
AR, AT qET S F AL QF AWM &
get ¥ fagr a7 fe grag & agr e
gy feeshy o< wawer A o
ard § 1 o et feafr § & <roamly
gweta WY grarr ¥ sguR ¥ gAY ey
wqfer § ?

0 AR areare s T
a1 fic qzar § TeanT WY Tedar ¥ g
¥ o o wralse $9 & arewgear §,
forateY edters Wt Foar or yor &, Wfen
ag gheur ool aw ey ol Sraf Ry
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el mg—wreigr ¥ YW R
ot ot W Y wea §, ag sgrar
Fwesrge & wraewar 1.8 g9 fear
# aft oy gy, A g & Qi A
swtfrt §, @ fol o 9w § fs
i} Wit Y wdtefa f oz gAw
NPy

Fu dx Ayl §, N §r i
g ot x@-a¥ wwing o defiw W
ugl ¢ §, afex agt w1 @wa gt A
Ay qyr g § 1 sAW TAWAARE
& frt Wil W e el o, ST
qurere gar, &fes ol o €1 s
7l fear o vy § W% arfadl ) o

argfuar § W &

OF qAW wraweE wa qg ¥ e gw
aleafy & fagforor & o s @ E,
wafe vt o ff fagfreor ot aw
afi §t gyt § otfe oA Y T W
fad alt WA & s} A goe wwd
v & fed agy emaeaw & wofeld
g e & fagher ft wrear o
T 1

QN & sfegre & fod o g
faw ¥ sgweqr oY g

Q% a8 wE a1y ag § fe oo €0
W ¥ ad ¥ gA< AW 9T Qi
ofre gz & fiw o qxw 3@ wfre § o
wgt & Wit # agy wwde i §fw
wgt 9¢ R¥T §7 o7 sqwemr & W
¥ dlt wfey ¥ agdw wdm e agt
9T sftir Gdvry §w € saewy wOF 4

TR Wy e dte fewht R s
ot ) ox svewr duy Jak A
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frg W ¥ wreer guwr € oxed -
i § 1 g% wd wrafe At § Wiew
oY fegre ¥ ow avw o & fok of
ge-ara ga §, & wgan f fe qw gfam
®Y S gy faar wrw AT 39 aew @
ot gudt 2x s §f o

S qr qat & qdwary ¥ fywer
a1 f& 300-400 FTEA A FTrewT anfy &
Goft & o fel & 1 ooy R 9% Fwwe
togt for acatawwgd §fw
o ot OF areRr wgN f qg qodr o
& v o fodt ¥ 7 vy et fa
fosrs w1 § fr ored ore wga ¥ qa
ad & | aw A @Ig  feamwe 700~
800 wxexr waY oft Y 300-400 o oY
folf oY & aff quwar fe w1 awm
fae war | g oY fadd § 1 gt oY gy
giar s wal o gy 6 WAty el
TN aew &Y §, 7y weangwde §
wgar wia ug ¥ & gzedi W soft
weraRgy @ dw & ofw  safad swer
fermar srrwrfas § 1 g ox Sy Ay
®Y arafer a1 w2 Frfgy | afew sqwrar
¥ 3w ¢ wriard st wifgd anfe aael
w1 gloar ¥® A A ¥ ww )

SEVERAL HON. MEMBERS rose —

MR, SPEAKER : Order, order. There
are seven minutos oply, sad 1 have eight to
nine names of members who wish to speak.
Yes, Shri Pardshar,

PROF. NARAIN CHAND PARASHAR

(Hamirpur) : Mr. Speaker, Sir, I want to
bring tothe notive of the Raliway Minister
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T am proud of e fuct that yeuuday.::
Dogra Regiment which fought there,

bolsted the tricolour weross Ders Babe
Nanak, But so far s the spldiens ace
convermed, the communications are woefully
poor there, I have beéehr pleading time and
again for the introduction of a pew direct
train between Delhl and Hoshisrpur so that
the pressure on the Kashmir Mail can be
reduced, Soldiets are now suffering while
going back to thew homes and also conung
from their homes, because the Beas stands
in the way, and they havé to catch the
train at Jwalamukhi Road and then go to
Pathankot and then to Delhd, to join their
posts of duty. So, the introduction of a new
train between Hoshiarpur and Delln isa
must, because it will cater to the needs of
the Hamirpur tehsil also, which 15 a tehsil
situated almost at the topmost point in

India, from the pomnt of view of soldiers of
the army

Secondly, I have been pleading for
expediting the speeding up of the Nangal
Dam Express, although the Railway Minister
was very kind to speed up the southern
train by ten hours, he was very kind to me
by speeding up the Nangal Dam Express by
15 minutes Here is a big contrast——spee-
ding up by just 15 munutes the Nangal Dam
Express by which soldiers travel, and spee-
ding up the Southern Express by 10 hours,
This is m great irony for us; and what a big
contrast,

Lastly, T have also been pileading for
the oxtension of the ralway line from
Nangal Dam to Unna. I wish that the
Pong Dam on the river Beas and the Nangal
Dam on the river Sutlej are linked up by
reilway from the pont of view of defence
as well as development,

SEVERAL HON, MEMBERS rose—

MRk, SPEAKER : Kindly sit down.
Lt me finish the sames on the list first.
Do not keep on sendiag chits to me; those
chits will not count so Jong as the names on
my iist sse not exhausted. Shrl Chaodrakar.

off dieg oter worwe (gF) : s
wve, T el o & ey % el wg
U § ) wis e poay oy ke & fae

”

¥ wmcd ol ey aned guo §,
wher agt Bk tek gEenie a) &
fod-foet omg @t A Jewnde &
Wfww woar ayr wen s §, Wt o W
femrfc agi &1 X tad gl AR ¥
aqQE wear s agt el @ oL 9
dewmid T QA sawae §

daz ¥ st gat wrgl 9T e &9
arg ¥ wui gt & o anfenfadt &
g% @i Y sarar dar dar wfgy,
st feafe gurvdt wiigq 1 are f ag
Wt wgr orar ¢ fe gt fwadt o wfaw
qerd §, Iwt qu g9 s wifgg
afis gaTer amAedt ag WYC Wi qaret
W goR aw € o Sy wifge ) gER
agt weaT ¥ ww ¥ W 50 HOT WX
A% aaty wmwaw wo gw 1 Tyl 9%
vt feen & mfaxr qad, A # SIY WY,
wigh 81 darfen €1 wrer & oy
® w§ ae atn &k §, e gRar §
et ader gt ot &1 & ek oot
¥ A war wgar, Afva gF e IR
g W & e ¥erg dfasew & gt agt
v wi€ wat At &1 wfy A wkw
o I et < & & sl qew @
g wm fr ovdt § wed @ W
) SYeY w1 et &% | ,

oY a% weq Stw & w4« 702 AR
Ao anT & e T sTew §
waEH 1 waer WY Ad w3

SOME HON, MEMBERS rase—
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been converted into a gemeral debate,
an hour it has been extended to
« Why dop't you have a separate
on it "sometiniés rather than distor-
the whole procedure ? I am really sur-
it is a simple thing but it has been
distorted _, (Fsterruptions).

ot wow fag (smwr) o & sl
AR T 6T ¥ A A A fewrn
gt § P % arcg et ¥ o < g
OF TR ¥aw & el | gawr 1962 ¥
YT WY T foar war qr ) Afww Tww
wft fomr v | K wf ad ¥ frw g g
fe qrew it asdu & Aw ¥ v W@
wdae i iy, afea ag oot o 4
Rawr ¥ O Rl ¥ v Fwm
#ter w1 wrgar § o A9 qeda ala
¥ W %Y qIT-IRT SE FrA-ad F @
wiomrt g1t & 1 7 XA @ wifeezoe
By gt ¥ o W e Wk aNt ¥
vy <@ & s wtw e2@wa g wfgg ) &
wim fe et Ao @ i dwr @
W syt § aife g aga awsd hiw g

Hik

g
:

ot wwitew dwe (sgaT) @ e
AT, Ay Al A Ay (Wowo) W ard
AT %7 grewr fear war 0 & fadew
s wigm fs wg ¥ wam aw ek
wWend ¥ wg (Ve Wo) P g dewr aw
N B Wiy & Sww) af argw ¥ qfk-
afew fismr o @Y =1 "W B FeAT
§ wiife fiw § = 3R wm A a§
st sefyw anc § 1 eofag @ st
) 2y} wrgal § ofafag sor awl &y
rga, mrgar, are R aTeT ot awha,
ST FENIT, AATTAYT WA W YN
WA W el Grwst} ) & owwar i f
way xaer forrfor wig fwar and ot ar
uTe ) S § 1 og arfeare) i o
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wret feat & fower gor & 1 agt ax ol
arew ¥ I ¥ wroor wer-wrewrr fF il
wudt §, forg® wrewr agt ¥ srfeardt ww-
§O ) xue.3ue wewar qyar §

wg qw &faw orwft § st wgt o
% T1d TR o7 e FIwTe Siw w1
W e afew Sow o @ o W
g fir e & wear ¥ fiw F o
amew & ofafar ft oy o fs sarew
S wrgr § 1 My g ¥ fedtam
ot § 3T Wy & s & forad wgt
* avw-ory & w0 §, SAwr gwa § 1 €A-
fog 2zt T Y mgw ¥ ol wgA K
far sy agy wwd

o v Sww (oEew) o areay
AT, & gro% wregw § WA wEwg @
sréar w&u fir fomr g Wger f
%7 Q% wga weT W §, dfew qgt ¥
AAWHE WY wrawr wok & fod w0 ok
aft frwd £ 1 xw eroor ARwd s
qugdd &% agr sy 31 K wgm fw
wgde folr ¥ ooy Qo &, o ¥ fask
Aw wY, oyl oF g Faw w goork v @
#t wfen swreqr &t W

faeelt & Sevw el g X D
forar et § 1 & gndar s
fis gawy whafey warar oiy

o & G Y gt fardet ow
T% o Tod angy Frere ard, ¥y O
arak swdar &

ggire Wiy vz F W aneane W2

afynt wet weht §, owel frewt Wiy
curt ot swweer o o 4
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oft vrewer foww (W) @ weaw
agiey, Y oy ode d g

MGE wiiew : o) §9T «T, SN @
forme wfaw & fur €

ot afteer wf ow (am) ¢
FETW HETY—

W WEY : Seaw AEET Wk
§ YT w19 sgrer §, war fear o

it vrerwey faww ;. gardh tod anew
et T R DAz ¥

frrm $ ot dalt oft § o & 1w
Tmy WA RE

& ¥ snvaraw wgw § fe areew
SETTATL ATET WY AHIAT AT |

MR. SPEAKER : 1 will put it before
the Business Advisory Committee to see if
13 hours could be found for a debate on
the railways. Only these Members will parti-
cipate in it who are left out now. I will
keep this list with me. From half an hour
we have taken 2} hours, and now itis
almost going to three hours. There should
be a limit to it. A simple, innocent thing
is converted into a general debate. 1 really
wanted to accommodate all of you, but I
am very helpless, there is no time.

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : I have
placed before the House the Supplementary
Demands for a few items stated therein, but
the debate has over-tuled the rules on the
subject and many supplémentary suggestions
have been made. There supplementary
suggestions have generally been mentioned
on earlier occasions also in this House, Most
of them Rave received consideration. Perso-
nally spiaking, T would be happy if 7 am able
to impionent the suggestions made by hon.
Membérs inthe matter of opening new lines,
conversions and ofher amenities, The cons.
truining factor iy the sescurces made available

for the purpose and not the of the
suggestions made by the Members or the lack
of will on ¢the part of the sailway administea~
tion to implement thom. { have repeatadly
submitted to the House that the cesources
contained in the Fourth Plan for the railwaye
are too meagre to bring satisfaction either to
me or to the Members of the House. But lei
us not feel dissatisfied or defeateid, In times
to come, we hope t0 pool more rosources and
construct many new lines and take up many
more conversions, T am sure the House will
appreciate that the current crisis created by
Pakistan will stall many of our works for
some time to come,

Shri Venkatasubbaiah has questioned the
necessity cf the supplementary demands. So,
have other Members. [ had indicated the
possibility of the taking up of these lines in
my Budget speech which I made before the
House on the 24th May, 1971. I had stated
therein :

“Some further data and clarifications have
been called for from the Railways cop-
cerned and I have directed that the
examination on of all these Projects
should be completed within the next
thtee months. I expect that these thres
projects would prove to be viable even as
they are desirable. I hope that it will be
possible for me to come up before this
House for Supplementary Demands for
implementing these projects.’

The surveys and economit stodies on these
projects which had not been completed at the
time bave since been completed, enabling us
to decide their implementation.

One hon, member was pleased to énguire
whether all that we were doing was being
done on planned basis, 1 would like to state
that there is a perspective plan by the Rafl.
ways for filfigen years. Any work unddrtakun
is it consonance with it. It has also ben
decided that no more metre gauge line should
be built and every ttack laid must be & brongd
sauge. v

Hon. members naturally make demands
relating to their constituencies aod Stales,
The Raltwily Adntiistration hus to take it
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consideration all the demands made by every
Member and so distribute the Works as to
meect the principle of equitable justice to
every State: This policy I propose to imple-
ment, subject to over-riding considerations
of defence and economic development of
backward areas. The Supplementary demands
for the three conversion projects that are now
placed before the House are in consonance
with the above po licy.

The three Conversion Lines proposed
serve four States, viz, Kerala, Mysore,
Anddhra Pradesh and Gujarat. So far as
Bihar and UP are concerned, the Conversion
of the Varanasi-Bhatni-Gerakhpur, Gorakh-
pur-Gonda-Barabanki and Bhatni-Barauni-
Katihar sections of the N. E. Railway stands
included in the Railways® Perspective Plan.
In deference to the public demand in the
arca and in view of the importance of these
railway lines, traffic-cum-cngineering surveys
have not been carried out. An Economic
Study has also been made. These surveys and
the study are now being examined in the Rail-
way Bord's office. It is anticipated that it
would now be possible to take a final
decision on the conversion of these lines
early next year. If these works are found
economically viable and the decision is
in favour of conversion, action will be
taken to take the conversions in hand in the
next financial year,

Madras--Vijayawada electrification has
been highlighted by several hon. Members.
We propose to set up the Organisation
immediately and start preparation of detailed
estimates and  specifications and tender
documents.

Mr. Venkatasubbaiah wanted to know
whether the administrative set-up for railway
electrification which was previously in
Calcutta would now be moved to take up the
Madras-Vijayawada project or a new orga-
nisation will have to be set up for the pur-
pose.

The old Railways Electrification Orga-
nisation at Calcutta was wcund up in 1967
and the construction work was entrusted to
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the Zonal Railways on which electrification
projects were in progress. For Madras-
Vijaywada, therefore, a separate organisation
is required to be set up. The Supplementary
Demand has been made to build up this
organisation as well as to start preparatory
work such as drawing up of detailed specifica-
tions, tender papers, etc. This would facilitate
the execusion of the project in right earnest
from the next financial vear.

He also made another suggestion that
broad-gauge line from Bangalore to Guntakal
should be extended to Hyderabad. Both these
suggestions have a lot of merit in them and
deserve  consideration. 1 shall ask the Rail-
way Board to examine their feasibility.

The hon. Member has also drawn the
attention of the House to premadture re-lay-
ing of rails on the DBK line and has
asked whether this situation was not foreseen
and could not be avoided.

Re-laying of rails before the average life
expectancy has been due to the following
factors :

(i) existence of stecp gradients upto 1'67
per cent;

(ii) sharp curves upto 8 degrees; and

(iii) movement of heavily loaded trains
carrying over 3000 tonnes by 3 to
2 diesel locomotives in the heavily
graded areas.

All the three factors have combined to
wear out the rails at an accelerated pace.
That there will be an abnormal wear and
tear of rails from unusual friction was fore-
seen. To mitigate the effect of friction two
remedial measures were devised, namely, the
provision of check rails and provision of
automatic lubricators on the outside rails.

The alternative of easing out the gradients
and curvatures was found to be too costly.
It is now proposed to use spccial wear-resis-
tence rails in order to prevent, as far as
possible, pre-mature renewals of rails in the
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future. These rails were not ecarlier available
in the country and are now being manufac-
tured indigenously.

Shri Deb referred to the assurance given
for the absorption of e¢x-cmployees ol
Howrah-Amta and Howrah-Sheakhala Light
Railways, and pointed out that this promisc
has not su far materialised.

As u special casc and in order to mitigite
the hardship vcaused to cmployecs, the
Government agreed to absorb them in suitabic
grades and categorices. | had referred to this
in my speech to this Housc in  March, 71.
Some administrative difficultics arose in giving
cffect to this proposal. Thesc difficulties have
now been resolved and action is at present
under way to screen these men with a view
to absorb them in suitable posts on Indian
Government Railways other than Eastern,
South FEastern and N. F. Railways. This
process will be completed in a few wecks,
and thereattcrr offers will be made to these
men for appuintment to pusts for which they
arc empanelled.

SHRI M. RAM GOPAL REDDY
{Nizamabad) : What is the financial inplica-
tion involved in this ?

SHRI k. HANUMANIHAIYA : lheic
is mo financial implication involved. We hawve
to absorb them in the vacancies wheneser
they arisc.

Shri Baladandayuthan  stated that no
provision has been made in the Supple-
mentary Demands for the increasc in dearness
allowance of the stafl according 1o the cost
of living index. 'That point was also made
by several other hon. Members. The position
in this regard is that the question affects all
Government  servants  and. as  such, the
Goveroment of India has to decide in @ conr-
prehensive manner on  the basis of the Pay
Commission’s Report. ‘The subject is dealt
with by the Ministry of Finance and when a
decision is taken by the Cabinet, appropriate
provision will be madc in the Railway Budget
in respect ol railway employces.

He also eaxpressed  apprehension  about
the dismantlement of  Mettupalayam-Ooty
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Ime. 1 do not know the basis of the hon.
Member's apprehension. T want lo assurc
him that there is no such proposal under
consideration.

Hon. Member, Shri Nawal kishoie Sinha
criticised the working of the Railway Protec-
tion Force on the Eastern and North-Eastern
Railways. According to hun, their inellicicncy
results in delayed release of wagons. The
wagon supply on these railways, therefore,
runs short, [ may assure the hon. Member
that T am fully aware of the dcficiencies in
the working of the Railway Protection Foree.
Action has been taken to formulate schemes
fur its re-organization. 1 hope to take carly
steps to re-organize the foree in the near
future. | may take the House into contidence
and  state that 1 have appointed o Special
Officer to ook into the whole subject and
prépare @ scheme for re-organization, The
scheme is ready and its implementation may
be done in the course ol the next lew
months.

1lon. Shri Bhagwat Jha Azad cmphatically
plecaded that the Assam Mail should be run
via Kiul, Bhagaipur and Farakka. As we just
now hecard there is obicction also by some
other members for the diveision. However, it
was decided that the Assam Mail would be
diverted via Farakka Bridge with effeet from
15.11.1971. In the meantime howcever, there
arosc urgent necessity to mow a large
quantity of foodgrains and other essential
vommoditics for Assam and ‘Tripura regions.
1 his, coupled with emergent military moves,
made it imperative that the available capacity
over the Farakka Bridge was fully utilised to
micet this demand and non-cssential move-
ments restricted over this new route. It was,
therefore, considered that diversion of the
Assam Mail which would  have further taxed
the strained capacity over this route, should
pend till the present cmergency wds over.
Diversion of Assaru  Mail also  required
utilisation of two diesel engines.  1hese arce
now being utilised to mwve this urgent traflic
over the bridge. Their withdrawal would
seriously affect ouwr input into Assam. It has
heen decided that the question of diversion
will be reconsidered in March, 1972 when a
clearer pictmie would emerge. As my hon.
friend, Shri Tiwan, has suggcsted. it may
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servé ks 8 contiecting link bétween North and
South Bikar, (Inferruptions). This requites
cayeful condideration.

SHRI SHIVA CHANDIKA (Banka) :
You have provided in the new time table fur
the Assam Msil to yo through Bhagalpur. It
bas npt been done now.

SHRIMATI JYOTSNA CHANDA
{Cachar) : I wanted to know from the hon.
Minister as to what are the criteria for con-
version of lines. Just now he has said that if
it has defence importance, it will be done.
Then why is not the NF Railway included
in this ?

SHRI K. HANUMANTHAIYA . 1 would
like to tell the hon. Lady Member that so fai
as the Defence matters arc concerned, eithes
the hon. Lady Membcr or mysell arc not
experts on the subject, Il the Defence Minis-
try wants a particular Linc, let us not bother
abowt advising the Defence Mnistry,  (inrer-
ruptions) Shri A. P, Sharma, I thought, was
an all-India leader, but now 1 find that he 1
a gleat all-India leader pleading only for
Bibar.

12 brs.

SHRI A. P. SHARMA (Buxar): It 1
not all-India which has brought me to this
House. It is Bihar which has brought me to
this House, and, therefore, I bave to plead
for the interests of Bihar, along with the
interests of the whole of India.

SHRI BHAGWAT JHA AZAD (Bhagal-
pur): He is laying new lines parallel in
Baggalore; because he comes from there,
therefore, the hon. Minister is doing that.

SHRI NARSINGH NARAIN PANDEY.
The hon. Minister is more careful about his
constitnency tban dbout other constituencies.

SHRI K. HANUMANTHAIYA : I am
dlsappointed to soe Shri A, P, Sharma plead-
ipg for Bihar, He tried to put me in the
wrong for not pursuing my policy of meeting
the labour leaders on Fridays, Sir, let me
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give you the statistics, and not mefe generai
observations. I have miet labour loaders of
many parties involving persuasions extended
over 40 days and have spent more than 2f
hours. Shri A. P, Sharma himself has sedn
me several times regarding labour matters,
and I have also seen Members belonging to
various political parties on the opposite side,
as they know very well. Therefore, to say
that I have abandoned that policy is ama-
zingly untrue, 1f 1 may so put it.

SHRI A. P. SHARMA . 1 have not
accused the hon. Minister in any way, 1
simply reminded him that he had assured
us that he had reserved Friday for meeting
labour leaders only and not all people, that
is, Friday had been reserved exclusively for
meeting labour leaders. That was what I was
pomnting out and nothing clse.

SHRI K. HANUMANTHAIYA . Very
good If that 1s thc correct version, then 1
am very happy. There s another amazing
thing which has been published this morning.

MR SPEAKER : An all-India leader is a
niember of his constituency also,

SHRI K. HANUMANTHAIYA : Let
ine leave that alone now. I am very thankful
to Shr1 A, P. Sharma for clearing the posi-
tion, But I find from the newspapers, from
some of the newspapers — I do not know
which bright journalist had reported i «—
that Shrs A, P. Sharma said that I had falled
to implement the policy of meeting labour
leaders daily. That newspapers should go to
this extent of blatant exaggeratiop is some-
thing that is to be avoided in the interests
of public service. The report is as though 1
had pronused to meet them every day and
that promise had not been kept up. That oy
newspaperman should understand things in
this fashion and report it in this manner is
something which has to be avoided' in the
interests of journalism and its standards of
behaviour. ) g

The hon. Member referred to the pplicy
of Jsbour participation ja managemint. A
Iabour leader of 'hiy standing ought o hdve
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known that this policy has to be evolved and
implemented for the whole area of labour
end not piece-meal or departmentwise. |
understand that the Labour Ministry is 8t it
and meeétings are being held for the purpose,
1 Have ulso retjuested Shri A. P. Sharme and
mishy other labour léaders to think together
o the subject. The very diversification of
trade unfons salong political lines is an
obstacle in the way of the evolution of a
uiiform policy. Here, T am not speaking so
wmuch of m policy, but I am making a per-
sottal appedl to the House that il labour
participation in management has to be effec-
tive and sincere, it should not be confined to
the nomination of a few people on this
committee or on that board, but there must
be real participation of the workers who
command the confidence of the working
classes.

SHRI A. P SHARMA ; Right from the
plant level

SHRI K, HANUMANTHAIYA : If a
representative of labour wants to become the
manager, the question of strikes and demons-
trations ought automatically to wither away.
You cannot have it both ways; you cannot
become the head of the house and at the
same time go on abusing everybody and
destroying the property of the household.

SHRI A, P. SHARMA : Unfortunately,
that is being encouraged and appreciated.
The activities of those people who work
constitutionally and constructively are not
being appreciated. That is the unfortunate

thing.

SHRI K. HANUMANTHAIYA : I shalf
appreciate them. Let the hon, Member have
o donbt about that. I would like to make
thizs appeal to the House, whether they are
interested in labour 'weélfare or in general
administration. We have to see the funda-
mentals and apply our minds to basic prob-
lems. How can there be workers* participation
in manngement unless workers also feel like
mansgers and give up itrikes and demons-
tratlons on a matter of principle ?

Shri Deb apd some other bop. members
reforred to victimisation, Here alea I want

to be specific. Ido not want victimation.
The only difference betweent me and those
hon, members is about the definition of the
term. Here I stand to guard public intsrest
on behalf of this hon. House, If a sttike is
ilegal, if n few workers destroy Yailway pro-
petty, held up trains and cause loss to pro-
perty, 1 feel those people are victimising the
railway administration. This victimisation
has to stop. To plead for people who victl-
mise the public and public administrgtion
and to sympathise with and plead for themi in
the House as though they ate innocent or
are public beneficiaries is not the right way
to enhance the prestige of this House.

SHRI DASARATHA DEB (Tripura
East) : Then you can go to court.

SHRI K. HANUMANTHAIYA : 1can
assure hon, members that many a time these
demonstrations are done on the spur of the
moment or because of an emotional upset.
T am not going to take a vindictive view of
the matter. As regards those who are
punished or thote who are under trial for
various offences, I have told the laboyr
unions that 1 will sit with them and exanvine
their cases. For that purpose, Shri A. P.
Sharma made his point. 1do not want to
lend support or countenance any partisan
attitude or demands to strengthen one’s own
union. 1t should be on A general basis.
Therefore, in order to bring general satis-
faction I want to consult all the iabour
{eaders, whether they belong to one union
or the other, so that I do not play into the
hands of one particular ugion or one parti-
cular political party to enhance their strength
or reputution.

In this hour of crisis T was so overjoyed
that there trickled down my eyes whea I
heard hon. members of the Opposition mak-
ing common cause with Government to fight
Pakistan aggression. This is a good atmos-
phere and I assure hon. members that this
atmosphere will certainly 'influence me in
responding to their wishes.

Shri Dandapani asked that the Tirunel-
veli-Kanyas Kumati line should be taken up
for construction, I agree it would be a
desirable sigp, J{ has boen gstimated that
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« a metre gauge link would cost nearly Rs. 13
crores and a broad gauge -link about Rs. 14}
crores. Howaver, the traffic potential as
assessed in the survey does not afford finan-
‘cial justification for the project. The question
now best unremunerative works can be
financed is at present under examination of
the Railway Convention Committee and a
decision will be taken in the light of the
recommendations made by them and app-
roved by the House.

The same hon. member mentioned that
in the absence of water supply arrangements
at Podanur and Coimbatore, water tank
specials should be run from Mettupalayam
daily even at a high cost. He suggested that
a water supply works be set up there. This
proposal is under consideration of the Rail-
ways already. Tt is proposed to obtain water
from the river Bhavani at Mattupalayam and
pump it to Coimbatore. Directions have
been issued by the railways as to the scope
and details of the scheme, The work will
be taken up for implementation after a
detailed scheme has been drawn up.

Coming back to Bihar, Shri Ramavatar
Shastri and Shri A, P. Sharma referred to
two light railways running there and wanted
them to be taken over and converted into
broad gauge.

As the hon. members are aware, the
Arrah Sasaram Light Railway and the Fatwa
Islampur Light Railway operate under speci-
fic agreements with private companies. Under
the terms of the contract, option to buy
these Light ra:lways falls periodically at
regular intervals. When the next option
falls due, the wishes of the hon. members
will be borne in mind.

SHRI A. P. SHARMA :
next option fall due ?

When does the

SHRI K. HANUMANTHAIYA : | have
not got the information with me now. An-
other hon. Member —1 think he was from
the DMK party —referred to detection of
large scale rail fractures on the Madras-
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Arkonam Linc and other sections of the
Southern Railway. It is true tbat some rail
fractures on the Madras-Arkonam, Madras-
Gudur and Jalarpet-Bangalore sections of the
Southern Railway have come to notice. Such
rail fractures occur due to the development
of inherent flaws in the structure of the rails.
To prevent that development, the rails are
tested with ultra-sonic  flaw detectors.
Detailed inspection of the rails by intensive
survey is also undertaken periodically. Neces-
sary action has been taken in all these
sections to identifiy these defective rails and
replace them by good ones. A length of six
Kilometres on the Madras-Arkonam section
and four Kilometres on the Madras-Gudur
section was renewed in 1970-71, A further
renewal of 36 km. has heen taken up during
the current year.

The same hon. Member, I think, pointed
out that enough funds have not been allotted
to the metropolitan project in Madras. The
house is aware that the Government proposed
to undertake metropolitan projects in
Calcutta, Bombay, Madras and Delhi and
that metropolitan transport organisations for
the purpose have been set up in these cities,
The occasion to set up a railway organisa-
tion arose only after the traffic studies carried
out by the respective State Governments were
completed. For Madras, these studies were
completed only few months ago. The
investigations for the techno-economic and
feasibility studies for the mass rapid trans-
port system in Calcutta are in full swing
during the current year. Accordingly,
Rs. 69:37 lakhs have been provided in the
budget for 1971-72 to cover this expendi-
ture. Provisions for funds to match the
pace of activity would also be made in the
Madras project for which Rs. 14 crores are
included in the fourth Five Year Plan.

Sir, I have tried to reply to as
points as T could —

many

SHRI SHYAMNANDAN MISRA :
What about wagons for fodder 7 (Interrup-
tions)

SHRI K. HANUMANTHAIYA : Vari-
ous suggestions have been made bv the hon.
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members and almost all of them are the
subject-matter of correspondence. Even when
1 sent a definite reply, they raise them in the
House with the fond hope that I will be able
to concede their point. As I have already
said, even if it is raised in the House, [ may
take notice of it, but I will not be able to
implement it unless the provision for the
railways in the fourth Plan is doubled or
trebled. Therefore, on their part, it is no
use taking much of your time for the pur-
pose of ventilating grievances which have
been dealt with in correspondence 2nd in the
speeches repeatedly.

For example, on this fodder question,
which has been mentioned by the hon, Mem-
ber from Congress (0) party, this question
is being discussed almost every day in thc
Ministry. The Bihar Government ministers
have come; Members of Parliament have
come and we have been able to give as many
wagons as possible.

SHRI SHYAMNANDAN MISHRA :
Please give a little more.

SEVERAL HON. MEMBERS rose—

MR. SPEAKER : Kindly sit down.
(Interruption). Order, order,, (Interruptions.)
I am watching how far you can go on like
that.

st Twaer faww @ § agav-agra-
93 T & fad gqer wgar £ a8
afas gorwr &, @ 41 F3@  arEr
TATHT 8, 59 FY GIHIT 7 A1 g7 S0
a1 ArFAT FFOAT FT ST T | q15qT
oAl ot gay F fay a7 ¥ o7 w4
sit #1 foa 3 faar §, g Gaer sn9
Fq 6 F4O1 7

SOME HON. MEMBERS rose—

MR. SPEAKER : Kindly take your seats.

SHRI R. S. PANDEY : What about the
Madhva Pradesh railway ?

A WEIAW © FL TH qg q #
g% F1 9317 fawars @ oF g AR

qAq ArAArcc (mee|) - ¥ oF AT
agar g, 79 ag Efen emawy £ f&
A9 ediFT @ g, ot IT NG, ¥
1% g AT a1 qg) far saar 1 §
Tga §f g g1 g 5 faa N F gy
At ay §, sa & faq & fagaa ozar-
I RS F Trgw Ay qifs 39T 92
ggg & oy Afew 7 o7g AT gET
gl gumar 5 zm aw oF  faws
fearmz o 2, 9A &1 g@d a7 ¥ FT
aoF A fzaz aar 7 fafasax o
1 gg & &y qT &1 FT g AW §,
st femme g & 99 & f@y &1 az 9
gt #T oy §, Aafwq ggi N Swaw TF@W
gY wrat @ 1 gafed &4 @y=r f& g9 aw
ZUR 917 139 IZ7 ANer § A qweAd
SUTET §, EAIA NS WY qga QWA
2 | 77 ¥ aoar MAST W F&  q7AAT
gm0 & i 9zt W 9 rsd &
gmY g aid ®g <@r g f® 2% saAr
NI azaar wifgg 1 zaR 2@ §®
tgr F4H aw @ f& 330 ax fafase
a7 fog feqddiz s ag a7 @ &k
1 JEAF AE ¥ WY qet g ST FEN 9T
qT FT I AT Fr AT | AT ST
A9 § agt swgf g miwadzy § 751
S FEw F § ) T MiEeE a9
awh & wrafs IF ag) ff, gArSogry A8
7 A &F ) ¥ wfew aw @ %
AR 2 wT grIw HegT AT F
faq zrzm a4 & o< fwe o o agran
famar & o1 =1 &% qq S Fgt =<
oy § ¢ zafae &% &« gq a@ &1 A=
f& ag ara #41 It & AR K gRIar
g aefwd & fag g farw dE
qgAr | FiEdEgaA § A fzar g gaw
g7 Frat w0 afeT o wiedlzgaa
24 af 25 af, 26 at AWFI/=T AT @ &
aY foT g a1y § W7 ¥ ar=ar 939
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_ The question is :

“That the respective supplementary sums
not exceeding the amounts shown in the
third column of the order paper be
granted to the President to defray the
charges which will come in course of
payment during the year ending the 31st
day of March, 1972, in respest of the
following demands entered in the second

column thereof —Demands Nos. 14
and 15.”

The motion was adopred.,

MR. SPEAKER : FEven if the Minister
cannot give anything, the Members want
only his sympathy.

SHRI P. VENKATASUBBAIAH (Nand-
yal) : That is not in short supply.

[The motions for demands for Grants,
which were adopted by the Lok
Sabha, are reprodaced
helow—Fd }

Dreyaxp No. 14—~CoxsTrRUCTTON OF
NEW LINES—CAPITAL AND
DEPRECTATION RESERVE
Fusn

“That a Supplementary sum not exceed-
ing Rs. 1,000 be granted to the President
to delray the charges which will come
in course of pavment during the year
ending the 3 Ist day of March, 1972, in
respect of ‘Construction of New Lines—
Capital and Depreciation Reserve
Fuud’.”
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DeyMasD No. 15—0reN Line WORES— -
CaPrraL, DEPRECIATION RESERVE
Foxp axp DevELOPMENT FUND

“That a supplementary sum not exceed-
ing Rs. 30,06,000 be granted to the
President to defray the charges which
will come in eourse of payment during
the year ending the 31st day of March,
1972, in respect of ‘Open Line Works—
Capital, Depreciation Reserve Fund and
Development Fund’.”

1r'23 hrs.

MANIPUR (HILL AREAS)
DISTRICT COUNCILS BILL

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : I beg to move* :

“That tbe Bill to provide for the
establishment of District Councils in the
Hill Areas in the Union territory of
Manipur, be taken into consideration.”

This is a Bill seeks to establish local bodies
in the form of District Councils in the
hill areas of Manipur, so as to associate the
people of these areas closely with matters of
local development and other matters of
importance to them. ‘L

Before I go into the details of the Bill,
T would like briefly to explain the circums-
tances in which this Bill is being brought
forward. The question of the reorganisation
of the North-eastern region with a view to
conferring Statehood on Manipur, Tripura
and Meghalaya and making NEFA and Mizo
Districts of Assam into Union territories
has been engaging our attention for quite
some time. In this connection, we have
also gone into the question of adopting a
co-ordinated approach to the problems of
development and security of the region. We
have considered the special problems of the

*Moved with the recommendation of the President.
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new units which would cmerze @s a result of
the reorganisation.

As a result of these deliberations we
intend - bringing forward a number of
measures. The present Bill is the first in the
series.  The other mucasures are the North-
eastern Arcas Reorganisation Bill for giving
effect to the proposed territorial reorganisa-
tion, a Constitution (Amendment) Bill and a
Bill to amend the Government of Union
Territories Act to = provide for a Legislative
Assembly for the proposed Union Territory
of Mirozam and certain cother matters and
a Biil regardmg the Northeastern Council for
_securmg a co-urdmated approach to the
.development and 'security of the region as a
whole.

When our intention to confer Statehood
on Manipur was announced last year, there
was a demand from the Hill Areas of that
territory for- safeguards. Thesc areas are
predominantly inhabited -by: tribals. As
‘the House is awarc, one-third of the popula-
tion ol Manipur belongs to Scheduled Tribes,
-who mostly inhabit the Hill areas, and the
non-iribals, who account for two-thirds of
-the population, are mostly in the valley,

The hill areas -are refatively under-deve-
‘loped  and one can understand the anxiety
“of the people of these areas for safeguards.

In fact, when this House passed the Govern-
ment of Union Territories Act, 1963, the
need for safeguards for the hill areas was
recognised @nd a special provision was made
in section 52 of that Act for constituting
a committec of the legislature of the Union
Territory of Manipur with certain powers
and’ functions to protect thc intercsts of
-the tribals,

" We have had detailed disussions with
the representatives of ‘the hill areas and the
valley regarding the nature of the safeguards
that should be provided for the people ol
“the hill - areas when Manipur becomes a
State. - Finally, we came to ‘the conclusion
“that while'the existing provisions regarding
- the - committee of the legislature for hill
areas should be continued by making a
special provision in the Constitution, there
should be local bodies as contemplated in

AGRAHAYANA 17, 1893 (SAKA)

stated,

(Hill, Areas) etc. Bill 42

the present Bill to look after the local deve-
fopment and matters of special concern to
the tribal people. The hill arcas committec
of the legislature for which provision exists
under the existing law consisis  of members
elected from those arcas. A number of
matters which are of special concern to the
tribals, such as allotment, uvccupation and
use of lands, regulation of jyum cultivation,
establishment of village councils, appoint-
ment or succession of chiefs or headmen,
inheritance of property, marriage, divorce
and social customs come within the purview
of this committee. Bills introduced in the
State Jegislature relating to these matters
and affecting the hill areas are referred to
the committee. The recommendations of
the committee are thereafter considered by
the Jegislature as a whele, 1f the lagislature
differs from the cominittee, the Bill as passed
by the legislature and the Biil as recommen-
ded by the Committee are both sent to the
Administiator and thc one which the Admi-
pistrator recommends is finally adopted.
Similarly in the executive field, in regard (o

matters which come within the purview of

the Committee, the Council of Ministers has
to accept the recommendations made by the
Committec. If however the Council of Minis-
ters does motl accept the recommendation,
the matter is referred o the Administrator
whose decision is final.  As I have already
our intention is 1o conlinue the
suteguards for which & provision will be
made in the Constitution Amendment Bill,
which we shall be introducing. It is  also
our intention to enlarge the functions of the
Hill Areas Committee of the legislature by
bringing within its purvicw matters relating
to development and econumic planning for
the hill arcas and constitution and powers

- as also functioning of the District councils

cnvisaged in the present Bill. In this way
while the scheme of safeguards provides for
the district councils with powers as envisaged
in the present Bill, the hill areas commitice
will provide a State level forum for the
people of the Hill areas to ensure that the
functioning of the district councils "is not
unduly interfered with by the State Govern-
ment. - -

When we discussed the scheme  of safe-
guards with the representatives of the hill
areas, they emphasised that the law for



43 Manipur

[Shri K. C. Pant]

establishing district councils should bc enac-
ted beforc Manipur became a State. The
representatives of the valley have agreed to
this. It is in this context that the Bill is
being brought forward as a first step in the
scheme of reorganisation of the north-eastern
region.

Now coming to the Bill itself, it is gene-
rally modelled on the Territorial Councils
Act which was passed by this House in 1956
and which was in force in the Union Terri-
tory of Manipur till 1963.

The Bill provides for the hill areas to be
divided into not more than six autonomous
districts. The number is no doubt somewhat
large but our intention is that, as far as
practicable, the major tribal groups should
have separatc autonomous districts.

Clauses 4 to 13 relate to the constitu-
tion of the district councils, their composi-
tion and other related matters. It has been
provided that these councils should each
consist of not more than 16 elected members
and not more than 4 nominated members.
The number of constituencies into which an
autonomous district may be divided for the
purpose of election ol members is left to be
determined by the Administrator. The provi-
sion for nomination is an c¢nabling one. It
gives discretion to the Administrator to be
cxercised only if neccssary. He may have
recoursc to this provision to sccure representa-
tion of weaker scctions who may happen to
be left out and whose presence might be
considered desirable.

Clauses 14 to 20 relate to procedural
matters concerning election petitions. Clause
21 relates to rule making power for holding
the elections. Clause 22 relates to incorpora-
tion of District Councils.

Clauses 23 to 26 rclate to the appoint-
ment etc., of Chairman and Vice-Chairman
and members. These are on the lines of the
Territorial Councils Act.

The District Councils will be coming
into existence in the Hill Areas for the first
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time and will be having wide powers. Thesc
bodies will have to direct their attention to
the development of the areas and welfare of
the people and a measure of stability should
be imparted to their working. These consi-
derations had weighed with this House when
it adopted provisions similar to those in
clauses 23 to 26 while passing the Territorial
Councils Act, 1956,

Clause 29 spells out the functions of the
District Councils and includes matters of
importance to the tribals such as allotment,
occupation or usc of lands and regulation
of the practice of jhumming. They can alo
recommend to the Government any legisla-
tion relating to appointmcnt or succession
of Chiefs, inheritance of property, marriage,
divorce and social customs among the
Scheduled Tribes.

Clause 32 relates to the appointment of
the Chief Executive Officer. It follows the
corresponding provision of the Territorial
Councils Act. This officer will be an impor-
tant functionary in our scheme and should
be a person with administrative experience.
We have, therefore, provided as in the
previous Act that he will be appointed by the
Administrator. While it is open to the
Administrator to replace a Chief Executive
Officer at any time if he is not found effec-
tive, the Council can also ask for replace-
ment if a4 majority of the members are not
satisfied with him.

The other provisions of the Bill relate to
finances of the District Councils, control of
the Administrator, etc., and are more or less
modelled on the provisions of the Territorial
Councils Act. I may add that Act was in
force in Manipur and certain other Union
territories from 1957 to 1963. Under that
Act therc was one Territorial Council for the
entire Union territory. What we arec now
doing is to create similar bodies for smaller
areas. These bodies would in effect function
like Zila Parishads with some additional
functions relating to matters of special con-
cern to the tribals and together with the Hill
Areas Committee of the State legislature,
should provide adequate safeguards to the
tribal people.
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Sir, 1 commend this Bill to the House.

MR. SPEAKER : Motion moved :

“That the Bill to provide for the establish-
ment of District Councils in the Hill
Area in the Union Territory of Manipur,
be taken into consideration.™

There are quite a few amendments  but they
can be moved when the relevant clauses
come up.

SHRI DASARATHA DEB  (Tripur:
East) : Sir, at the outset [ offer my support
to this legislation, namely, the Manipur (Hill
Arecas) Dustrict Councils Bill, 1971, The pro-
posed arrangement, as suggested in the Bill,
may give a limited opportunity to the neglec-
ted Hill Tribes of Manipur to participate in
the affairs of administration of the Hill Areas.
I would have been much more happy il at
this stage the Home Minister had brought
similar iegislation with regard to the forma-
tion of regional auionomy for the Tribal belt
of Tripura. But still the Governmeat is very
much reluctant in doing so. 1 do not know
what is the rcason. The bulk of the tribal
people have been demanding an autonomous
region lor Tripura. Is it due to the pressure
that Government has been facing from a
section of the chauvinistic people who are in
key positions ol administration of Tripura as
well as in every walk of life 7!

The massive majority of non-tribal popu-
fation in Tripura and their powerful  voice
has been silencing  the voice of the Tribal
people in Tripura for their just and legitimate
demand for regionul  autonomy on  the
pattern of the provision in the Sixth Schedule
of the Constitution. Even at this stage |
request the Government tnat they should
come forward with such kind of legislation
for the Tribal belt of Tripura also.

Coming o the Bill, 1 say, the present
Bill has a very limited scope of functioning
of the District Council and their powers to
protect the interests of the tribal people of
Manipur, particularly, in land, in services
and in other matters which are very much
limited.  This Courcil remains as a helpless

child who has to lock o the good  grace of
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the administrator in carrying out cven i
petty development work fer the tribal belt of
Manipur.

I will deal with clauses when  clause-by-
clause consideration of the Bill is taken ujp.
I have already given my amendments (o
almost all the clauses.

As regards the powers wiich are sought
to be given to the Council, it scems to  me
that this Council will have to work almost
under the duress of the administrator or the
Council of Ministers of the State. T oppose
this type of nomination system.  You have
provided for the tribal people to elect their
representatives  in the Council and, at the
same time, this Bill gives the power to the
Administrator to nominate four persons.
Why is it mnecessary ? It is absolutely un-
necessary.  This means vou are allowing the
people to come in the Council by back-
door, who can oblige the Administrator, the
ruling class.

This Bill is full of scope four interfering
in the [unctioning of the Council by the
burcaucracy. In this connection, 1 want to
deal with another matter, that is. the tribal
question. The tribal question is cssentially a
nationai question which requires 1o be  dealt
with in a4 comprehensive manner, not in a
piecemeal manner. It is an admitted fact
that the tribal people, more particularly, the
small border nationulities, in seyeral respects,
suffer not only from class oppression  but
also from a sort o national oppression  at
the hands of more advanced nationalitics.

The first and foremost tash  and vy of
the democratic people ol India is o reniowve
this oppression.  bEvery nationality in  the
Indian Union, however big or small in  sizc.
must be treated on the basis oi equality.
That is why our party supporis the for-
mation of States on iinguistic  basis and the
creation of regional autonemy for the tribal
belts in different parts of  Indi, That is
why we believe that  preservatics and  pro-
motion of the unity of Indian Union may
well be done on the basis of real  cquality
and autonomy for  different  aationalitics of
India. i
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At the same time, we have opposed to
all the demands of secession movements.
We believe, the social emancipation as well
as the success of the struggle of tribals and

- other national minorities against all trace of

inequality rests with the unity and united
struggle of working class but not in the
demand of secession or actual secession. In
this regard, from the very beginning, we have
been persistent in this policy. When the
Meghalaya people fought for their emancipa-
tion, for having their tribal State, we
supported it. When the Mizo people
demanded autonomy, we supported it. But
when the Naga people wanted to secede
from India, we opposed it tooth and nail.
When the Mizo people fought for the
secession of Mizo Land from the Indian
Union, we opposed it. We oppose the
secessionist policy. But at the same time,
we do feel that every nationality, however
small or big in India, must have their right of
self-determination to look up and manage
their affairs within the Indian Union. We
have been following that policy and we are
very clear about it.

This is the national question as it con-
fronts us in India today. The anti-impe-
rialist movement for Indian liberation had
always been described, in general terms, as
the Indian National Movement, and as its
corollary, the different language speaking
peoples and nationalities living in the Indian
sub-continent were being characterised as one
single Indian nation. Such a definition of
the termination can stand_,

MR. SPEAKER : You can make a refe-
rence to it but not read your speech.

SHRI DASARATHA DEB : I am
quoting :

“Such a definition of the termination
can stand neither the test of historicity
nor science. It does not help one to
analyse and assess the National problem
in India in all its facets_

“The Indian Sub-Continent, both before
and after its partition into Indian Union

DECEMBER 8, 1971

(Hill, Areas) etc. Bill 48

and Pakistan, was a vast country com-
prising of people speaking different
languages, living in different compact
and contiguous areas, and belonging to
varied ethnical, racial __,

SHRI K. C. PANT : May 1 ask whether
he is reading from the recent resolution of
his Party ? '

SHRI DASARATHA DEB : 1 am stat-
ing how our Party is looking at the national
problem of India.

«__.and cultural groups of people. 1t was
a multi-national State ruled by the
British colonial rulers. Neither the
sentimental theory that the entire Indian
Sub-Continent was of one ‘nation” nor
the pernicious communal theory that it
comprised two nations, "

MR. SPEAKER : May I remind the
hon. Member that is a simple Bill ?

SHRI DASARATHA DEB : This is not
a simple Bill. The Manipur Tribals problem
is a national problem.

“namely, Hindus and Muslims, can meet
the truth or the scientific standpoint of
view The very fact that the Indian
State,,.”

MR. SPEAKER : It is not at all
relevant.

SHRI DASARATHA DEB : *“‘__is de-
fined in the Statute Book as the Indian
Union, the fact that almost all the States
had to be re-organised and reconstituted
on linguistic basis, and the fact that
there exists an irrepressible demand for
real autonomy and greater powers for
the States elogquently support the conien-
tion that the Indian Union is multi-
lingual and multi-national in character.
Without such clear thinking on the issue
it is neither possible to consciously work
for the preservation and strengthening of
Indian unity and its integration nor casy



49 Manipur

to effectively fight against the forces of
disunity and disintegration.”

SHRI K. C. PANT : Mr. Deb should
know that this is a well-publicised document.
It would help me in my clear thinking if he
spoke on the Bill.

SHRI DASARATHA DEB : This is the
policy of our Party. 1If you want to solve
the national problem, this is what you
should do. I am speaking of the tribal
people of Manipur. I am speaking of the
tribal people of Tripura also. They are also
demanding the same thing. There is a lot
of agitation but you are not bringing that
thing, for tribal people who are living in
other parts of India; some people are in
Bihar and if there are contiguous areas, .,

MR. SPEAKER : That is not relevant.

SHRI DASARATHA DEB: This is
relevant. If it is not relevant, why has he
brought forward this Bill ? They have to deal
with the national problem. This is a very
important problem of India and without
solving that problem, India cannot advance.

MR. SPEAKER : This is just introducing
District Councii as in any other State.

SHRI DASARATHA DEB : Coming to
the Bill also, I wish to say that the District
Council is suggested to be constituted of such
a body where you have given ample opportu-
nity )o nominate the persons by the Ad-
ministrator. We are opposed to that,

At the same time, regarding the power
given to the Council, I want to refer to one
clause regarding allotment of land and set-
ting apart land. They have said that they keep
reserve forests, but, at the same time they
have given enough opportunity to the admi-
nistration to take out the land situated in the
District Council, if necessity arises, for reha-
bilitation of certain people. The land in the
scheduled area must be exclusively made
available for the Tribal people alone and that
is why we need this Scheduled Area. Other-
wise, there is no meaningin sayingit is a
‘Scheduled Area’. Land should not be made
available to any persons belonging to any
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community except the Scheduled Tribes who
are in the list of President’s Orders.

SHRI D. BASUMATARI (Kokrajhar) :
I wholeheartedly support this Bill.

Sir, I for one who used to oppose the
disintegration and slicing down of the State of
Assam. When the State of Nagaland came
into being, I opposed it. Similarly, when Me-
ghalaya was ushered into existence, I opposed
it. But when the people of the tribal areas
agitated that their demands were not being
paid heed to, then 1 had no way out but to
support the slicing down of the State of
Assam.

The tribal areas of Manipur have been
having a feeling for a long time that their
demands had not been fulfilled by the admi-
nistrator. Whenever [ had talks with the tri-
bal people from Manipur, they used to tell
me that they were being neglected in various
ways. At the same time, we find that the
people from the plains go to the tribal areas
and usurp their lands, taking advantage of
their illiteracy and their simplicity. Rightly,
therefore, they demand a separate State or
they want to be included within Nagaland. I
do not know what difficulty the Central Gov-
ernment have in including this area within
Nagaland, especially since the language is the
same, and there is similarity of religions and
customs. Of course, I opposed the creation
of the State of Nagaland, on the ground that
it would encourage the other tribal people
also to demand a separate State for them at
other places also. However, the State of Naga-
land has now come into being, and the
measure has been put through, and similarly,
the State of Meghalaya has also come into
existence. And they are now forgotten chap-
ters of history, so to say. Now, the tribal
people in the plains of Assam also want a
separate state in the sense that they also want
to have a district council for themselves. Of
course, I was opposing this demand for the
greater interest of the State of Assam and I
was opposed by the tribal people for not
supporting the demands of the plain tribals.
Now, what shall I do ? How shall Igo to
them ? How can I refuse to support their
demand and oppose their proposition and go
to them to seek votes from them ? Itis very
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difficult for me to oppose this demand made
by the plains, tribals of Assam whose popula-
tion is more than twelve lakhs,

Therefore, I am suggesting to Govenment
that they should accept the demand of the pla-
ins tribal people also. Sir, I have been in the
Congress ever since the days of my student
life when T was a small boy. I have myself
spoken in this House several times that the
demands of the tribal people have not been
fulfilled and they are considered only when
there is some strong agitation made by them.
Only one Deputy Minister has been taken
in the Council of Ministers from the tribal
out of 32 representatives (M. Ps.) from diff-
erent states. I did not want to go out of the
way and criticise Government at this stage
of emergency. But I have to voice their dem-
and here. In fact, I had given expression to
my views in this regard not only to the pres-
ent Prime Minister but even to her father
Pandit Jawaharlal Nehru, and yet the dem-
ands of the tribals have not been conceded.
1 did not want a slicing down of the State
of Assam in the past, but since the process
has already started, to satisfy the aspirations
of these tribal people, there is no way out
now but to slice out a small State consisting
of specified areas for these people.

I may not support what my hon. friend
Shri Dasaratha Deb has said in regard to
nominations. He might have pointed out
rightly and correctly that the system of nom-
ination is just to include somebody through
the backdoor, just to take care of the inter-
ests of the plains people. That may be in the
interests of the Central Government. But what
about the interests of the people who have
been fighting for their existence, for the safety
of their culutre, customs and maaners and the
safeguarding of their lands? Their demand
also has to be conceded. That perspective
has also to be Jooked into. I am glad that
it is being conceded now in the form of the
district council.

My hon. friend from Madhya Pradesh is
here and he knows that I had visited the tri-
bal areas in Bastar and the Jhabuas etc. When
late Shri G. B. Pant was the Home Minister
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here, he had appointed a committee ealled
the Nomadic Tribal Inquiry Committee, and
I had occasion as a Member of that Commi-
ttee, to visit the tribal areas of all States.

I told the authorities ky that time that
the tribal people are neglected like anything
Thay are treated like beasts. Only the other
day we had visited all the tribal areas with
the Committee of the welfare of scheduled
castes and scheduled tribes. But I do not see
any change. Onthe other hand, 1 see the
same old attitude of apathy. What was the
condition in 1958, we found it is the same;
there is no change, it is rather worse.

After establishing the tribal development
blocks, roads have been constructed, houses
have been built and schools have been const-
ructed. They have set up even a college. But
how many tribal students are there? only one
percent in the college. All the money comes
from the Centre in the name of development
of the tribal areas. In the sohool, there are
just 3 percent tribal students. The money for
this also comes from the Central Government.
The money is spent in the name of develo-
pment of the tribals, but the benefit therefrom
has been derived by the non-tribals, specially
officers, in the name of tribal development, so-
cial workers and so on. On seeing this, one
cannot but shed tears at this state of affairs,
1 have seen with my own eyes this state of
affairs. Even after 24 years of independence
women do not know how to wear c¢lothes,
they do not know how to put oil; they remain
just like junglis.

There is a tribe called by the name of
Bonda Porja in Orissa. They go about com-
pletely naked. Can you imagine this in this
age of civilisation after so many years of
independence ?

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : Is he relevant ?

SHRI D. BASUMATARI : Why does
he interrupt ? I do not interrupt him when
he speaks.
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SHRI JYOTIRMOY BOSU :
he is a Congressman, he is relevant.

Becausc

MR. SPEAKER : He may continue.

SHRI D. BASUMATARI : Thercfore,
this measure taken by Government is a wel-
come mceasure. At the same time, 1 would
like to point out that it should not be a piece-
meal measure. There should be sincerity of
heart to safeguard. the customs, culture and
the ccunomy of the tribals. It Government
think of this problem only from the political
angle and do something 1o keep them silent,
that will not do. They must ke sincere in
what they say and do. 1 hope the hon.
Minister of State will look at this problem
and proceed about it with the same outlook
and breadth of vision of our talented leader
his father, late Pandit G, B. Pant. Then we
can expect a solution to this problem.

SHRI N. TOMBI SINGH (Inner Mani-
pur) : 1 am extremely glad to welcome this
measure. The hon. Minister, Shri Pant, has
explained in detail the background in which
the Bill has becn brought forward and is
now before the House for its consideration.

T know the hon, Minister and also the
Prime Minister have been at great pains in
trying to know about the problems of the
hill arcas of Manipur and the neighbouring
arcas. This Bill is a clear indication of the
masterly way in which the problem has been
studied and the difficulties encountered are
sought to be solved. I am, therefore, very
happy, on behalf of the people of Manipur,
especially the tribal people of the Manipur
hill areas, in supporting and welcoming this
measurc. In fact, Manipur is a very peculiar
area, and it is very difficult to compare this
arca with other arcas of India. My hon.
friend from Assam, Shri Besumatari, has
made a referance to the hill arcas of Manipur.
He raised the guestion why these areas not
integrated with Nagaland. He must be know-
ing the problems in his own district in his
own areas, but 1 am very sorry to point out
that his knowledge and information about
the hill areas in Manipur, especially the
problems of the whole of Manipur, is very
far from the truth. Therefore, I would like to
differ from him and would like to inform
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the House that the State of Manipur—I
think it will not be out of place to give a
a little background here —is divided broadly
into two parts; the valley and the hills. The
valley is a small arca comprising only a little
more than 700 square miles, and the hill
areas comprise about 8,000 sq. miles. Within
the 8,000 sq. miles, a little less than one-
third of the population of the entire Manipur
State is accommodated. Anthropologically
and also in respect of religion, except for
certain  religious afliliations, the people of
Minipur, whether they are in the valley or
in the hills, do not differ from one another
basically. They belong to more or less the
same broad spectrum of people. Therefore,
it is very dtfficult to compare the problems
of Manipur, whatever they are—whether it
is the problem of customs, culture, language,
politics or other things - with those of other
areas. For instance, in Assam, our neighbour-
ing State, there arc problems known as tribal
problems, and that is so in other areas also
like Tripura and Madhya Pradesh, to which
reference has been made by hon. Members.
We cannot compare casily the probleins of
Manipur with those of other arcas, because,
the advent of religion 300 years back in the
valley of Manipur, expounded by Chaitanya
Muahaprabhu, created only an  apparent
barrier between the hill pcople and the plains
people. (Interruption)

MR. SPEAKER : We have to take some
other business at 12 O" clock.

You will be called Iater on also.

SHRI N. TOMBI SINGH : I will be
brief. This being a rather significant measure
in respect of the hill areas of Manipur, |
would necd a little more time. I shall be
bricf.

MR. SPEAKER : I told wvou that you
could continue tomorrow. We arc taking up
another Bill at 12 O clock as decided by the
house a little earlier. You can, If you want,
continue your speech tomorrow.

SHRT N. TOMBI SINGH : Yes.
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MR. DEPUTY-SPEAKER : How do you
do it by this Bill ?

SHRI D. BASUMATARI : Now, when
Government have come forward with a Bill
just to give opportunity to the tribals to deve-
lop according to their own genius, I have no
alternative but to support it wholeheartedly.

There is one point that I would like to
make clear in this regard, Whereas Mizoram
has been brought into a full-fledged Union
territory, in the case of NEFA, however,
there is a mental reservation. The assump-
tion seems to be that the NEFA people are
not so developed. But I would submit that
it is a paradise of the burcaucratic people.
So, I suggest that that paradise should be remo-
ved as soon as possible. The people of NEFA
also should be given the same figure as those
of Mizoram. The hon. Minister Shri K. C.
Pant need not wait for the people of NEFA
to start an agitation before granting them
these rights. Just as Mizoram is a full-fledged
Union territory, likewise, Arunachal Pradesh
also should be made into a full-fledged
Union territory without any mental reserva-
tion in regard to its powers,

When these two areas become Union
territories, then certainly you cannot keep
the North Cachar and Mikir Hill areas isola-
ted. They are at present with Assam politi-
cally, but not ideologically, because they
have their own culture and manners and they
do not stand any comparison with the people
of the Kashi and Garo Hills. Therefore, they
are afraid of the very advanced people
of Khashi Hill and, therefore, they preferred
to be with Assam. But after separating the
Mizoram and NEFA areas from Assam, I do
not think that there is any option left to them
for their being with Assam. Let them also
be allowed to develop according to their own
genius and in their own way. Let them also
have the responsibility of administration for
their own development. At present, they
scem to have a fecling that they are not hav-
ing due share in the administration and they
are not treated well even in spite of the fact
that three are in the council of Ministers out
of four M. L. As. from that region.

MR. DEPUTY-SPEAKER : We are
talking of Mizoram and Manipur now. We
are not talking of Assam.
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SHRI D. BASUMATARI: Itis linked
with Assam....

MR. DEPUTY-SPEAKER : How is it
linked with Assam ?

SHRI D. BASUMATARI : When Govern-
ment are thinking of doing so much good to
the tribal people, why should they not think
of the tribals of other areas too ? I had men-
tioned this the other day also. They also have
the same types of backwardness with different
customs and manners, and, therefore, Govern-
ment should deal with them also in the same
way. They should not wait for any agitation’
to be launched by those tribals, but give
them also some responsibility in administra-
tion and enable them to develop according to
their genius,

There is one point that I would like to say
very frankly. What my hon. friend Shri
Tombi Singh has said is quite correct, namely
that we should not give any loophole to the
people to have a scparatist mentality. But
then having allowed them to have these sepa-
ratist idea, why should Government wait for
agitation from the tribals of other areas before
they concede to them also the same rights ?
As far as the tribes in other areas are concer-
ned, they are not able to safeguard their
lands or their interests. I had already refer-
red to all this the other day while speaking
on the other occasion and so I would not
like to repeat it. In those areas where the
Fifth Schedule is operating, Government
should examine whether the Sixth Schedule
cannot be applied to them. I would also
like the hon. Minister Shri K. C. Pant to
examine whether the Fifth Schedule can also
be made applicable to the backward belt and
backward block constituted in Assam. Where-
ever it is possible according to population.

SHRI RANABAHADUR SINGH (Sidhi) :
I rise to support this Bill. I welcome it in the
sense that it is an effort on the part of Govern-
ment to recognise the aspirations of the people
of Mizoram and to give them a greater share
in governing their region. In this respect, I
would like to draw the attention of Govern-
ment to the fact that here an exercise has been
tried to give a very limited kind of freedom to
the people in this region.

Cl. 3 of the Bill clearly says that the ad.
ministrator will have the power to pass Ordi-
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clear : We will cartainly be guided by cer-
fain principles to make exegratis gmnts 0
help those people, so that they may not be
completely deprived. ‘There is obe amend-
ment about standing crops. Therd 1§ no
doubit that it is legitimare. But Y would Hke
to assure you that by msking it applicable
under the Insurance Act, we arc making
things difficult for the agriculturists to make
the payment of premium in time, etc. In
that matter also, let me make it clear that
we will certainly be very careful because
those people are making sacrifices and they
are made to sustain the losses for the
sake of the country. So, Government will
be very careful, meticulous and to a certain
extent even liberal to sce that their losses
are compensated—not exactly compensated,
it 15 a rather difficult word to use, but to see
that the losses are made good. This much
[ would Iike to assure because 1t is quite all
right to say that the houses, the crops etc.,
should be insured, but it 18 very dificult for
these people there.  So, we will try to work
the Act with all the practical experience that
we have, and with all the sympathy and
sense of appreciation of patriotsm of the
people living in the border areas.

MR. SPEAKER : Motion moved :

*That the Bill to make certain provi-
sions for the Insurance of goods m India
against damage ansing from emergency
risks and matters comnected therewith
or {incidental thereto, be taken into
consideration.”

it is not for me to say anything to the
Finance Minister, but as the war is going on
purely in my constituency, Amritsar, I
thought he would include the crops, but 1
am very happy that he has given an assu-

d

:

We were faced with a bit of procedursl
dificulty, and so I allowed this motion to

Insurance Bjll S8

SHRI JYOTIRMOY BOSU (Dismond
Harbour) : But we have not had axy tie
to study it, it s not the real way to do
the job,

MR. SPEAKER : In an emergency every~
thing Is logitimate. You must know this is
an emergency. Two hours have been given
for it.

SHRI JYOTIRMOY BOSU : Today is
the fifth day since Emergency was declared,
This G« rnment’s attitudo, its class charac-
ter, can «asily be sean from the fidt that they
fist rushed through the Defence of Indis
Act. They wanted to acguire poisérs fast,
punitive powers, powers which give them a
blank cheque to arrest people who are politi-
cally opposed to them, or those whose faces
they do not like. The Calcutta press says that
Mr. Dias, the Head of the West Bengal
Government, has decided to direct the district
officials to make liberal use of the Defence
of India Act.

1n.07 e,
[Mz, DEFUTY-SPEAKER in the Ghair]

Today on the fifth day he has come for-
ward with this Bill, and I was going to say
something about the Chair using the powers
under rule 66 without any rhyme or réasom.
Why should the Chair be so anxious to serve
the cause of the Government 7

SHRI K. NARAYANA RAO (Bobill}) :

It is not the cause of the Government, it
is the cause of the nation.

SHRI JYOTIRMOY BOSU : 1 am talke
ing about the Government at ths momeat.
Rule 66 gives power to the Chair to waive
the rules, but where is the time for the Mém-
bers to study the Bili ? You have & big:
Secretarint, your academicians, vour therpetis
cians, they will study the Bill and you coms
end deliver the speech bere, but what about
us ? We bave to read it ourspives, stugdy it
we have to find out where are tryiug to
headwink. And on the filth day the Chair
readily allows you.

The day the Defieace of India B} was
brought here, Imised this issup whnthen
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the Gowvornment had received permission
from the Chair as required under rule 66
which says :

A Bill, which is dependent wholly or
partly upon another Bill pending before
the Hotme, may be introduced in the
Howse in anticipation of the passing of
the Bl on which it is dependent."”

Aod Direction No. 19 B says

“No Bill shail be included for introduce
tion in the list of business for & day until
after copics thereof have been made
aviilable for the use of members for at
jeast two days before the day on which
the Bill is proposed to be introduced.”

You are violating your rules, You are not
considering the fact that members are required
to say ‘yes’ or ‘mo’ to something without
reading it. This is unfair and I resent this
attitude of the Govermment and the Chair.

The RBill could not be studied by us and
we are reaily in the dark about it. Why is it
¢that they did not study the debates of 1962
and what thoy did in Britain duning World
War 11 ? Why is it that you did not bring a
comprehensive Civil Defence Bill ? 1 really
wonder if the Goverhment has studied the
whole problem in depth. What about the
Personal Injuries Bill ? That 15 very impor-
tant. People incluthng those in defence services
should get comprehensive coverage for any
damage or injury they might sustan during
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solidated Fund of India or froq a motionali-
sed insursnce compeny. It s just from ond
pocket to another. We want to know why
Government bave taken the whols thisg on
their administrative machinery, stead of
giving it to nationalised general insurance
who bave the necessary apparatus including
trained personnel to deal with the matter,
You bave not said anything about that.

You have to guard against over-insurance
by some ambitious, tricky people. Somebody
will put stacks of hay and call them rice bags
and things like that. That is how they wsll
drain money from Government sources. And,
have you put sufficient importance on the
common, specially, the working man’s home,
hearth and hivelthood ? You have no coverage
for them. This Bill is intended for the money-
bags those who have big industnies, big pro-
perties, factories, ctc My fnend, Comrade
Dasaratha Deb said about crop msurance.
Even that small suggestion had upset Mr.
Chavan. [t cannot be done because there 18
nobody to caiculate it, So, the sum total of
1t is that we do mot bave money for the
common man. How do you wish to cover the
financial and other interests of the common,
specially, the working man, his home, hearth
and hvelihood 7 Standing crop insurance is
a must. Your general insurance 18 giving
coverage to big plantations There you have
enough people to caiculate the claims and
pay them. But when it comes to the small-
man's standing crop, this socialist Govern-
ment has not got the men and apparatus

Rateg should be fower for smaller assots
and it should be subsidised, because the
nation has to pay for the losses of the few
who would be ncyrring damages during the
emergency. The small property owters may
not be able to pay promiums at a timo ip
advanee, I do not know if Mr. Chavan is
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Premium for general insurance is always
pid in advance, but when there was interlo-
cking of capital and when general insurance
was being controlled by the private sectoer,
they had a theory of *heads I win, tails you
lose’. In theory youcan cover; the money
was paid in theory but in practice it never
reached unless there was a claim. We know
that. But we are not going into those details
now.

You must ask for payment of premium
in advance but, if possible, in instalments. A
man with small property cannot pay you in
advance the war risk covered. But he must
have a cover because if his assets are destr-
oyed, he would not have the means to replace
them. So, Government must think about it
and tell us here and now on the floor of the
House today that they would subsidise the
rates for the small coverages, would accept
premia in advance but in instalments and
would give other concessions such as rates
for small assets below a certain valuation
would be subsidised by the nation.

Then, in general insurance, although you
have nationalised it, you have followed the
much trodden path of the private sector;
that is, the forced package deal on the cust-
omer. Please do not follow that path. I will
explain the package dcal a little further.,

If you had a house and wanted to get a
cover for earthquake and earthquake shock,
you cannot take out a policy; you have to
pay for earthquake, earthquake shock and
fire, because the premium for fire, according
to actuaries’ calculations, is much higher and
premium for earthquake is very insignificant.
Therefore, they had converted the whole
business in a shape and form that came to
their advantage. With general insurance nat-
ionalised we shall expect a better behaviour
in that regard.

SHRI N. K. P. SALVE (Betul) : Earth-
quake only and not fire ?

SHRI JYOTIRMOY BOSU : Yes, if a
customer wanted it that way. Earthquake
shock and fire coming out of earthquake is
understundable. There the calculation is very
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!
low, but the moment it is gencral fire the
calculation goes up. I think, I do not have
to explain these things to Shri Salve; [ do
not want to carry coals to Newcastle.

SHRI YESHWANTRAO CHAVAN : We
know that you are talking about a matter
which is not under consideration.

SHRI JYOTIRMOY BOSU : Itis all
interlinked. You talked about advance pay-
ment of premia. Can you show me one
instance where the premium could be given
after the expiry of the period covered 7 That
shows your ignorance. That is why I am trying
to tell you things there.

About Personal I[njuries Emergency Pro-
visions Bill, will the Finance Minister kindly
tell us whether he is going to bring forward
a Bill to give cover to personal injuries, like
the Personal Injuries Emergency Provisions
Bill, which would include civilian personnel
as well as people from the defence services
themselves, their injuries, deaths, properties
and homes and hearths ? Everything should
be included. That Bill should also cover loss
of employment and of earning up to a certain
slab.

Let the whole nation, 1 again say, pay
for the few who suffer during this war. But
we want  a clear answer from the Finance
Minister on the floor of the House today
that he would consider introduction and
passing of the Personal Injuries Bill which
would cover everybody in the country.

MR. DEPUTY-SPEAKER : Itis true
that Members have not had the time to go
through the Bill but this is an emergent Bill
to meet an emergent situation. But I would
like to be guided on two things. Firstly, if it
is the intention to have both these Bills
passed today, we shall have to sit beyond
the stipulated time of 1 P. M. The House
must agree to that.

SHRI YESHWANTRAO CHAVAN :
If the House passes them before that, I
suppose, you have no objection.

MR. DEPUTY-SPEAKER : 1 have no
objection if thcy can be passed before that.



the Rule and the next Bill is to be taken up.
1 would like to be guided about the time.

SHRI 8. M. BANERJEE (Kanpur) : At
least 2 hours, 1 hour cach.

MR. DEPUTY SPEAKER : [ think, that
should be enough. So, it is 2 hours, 1 hour
for each Bill. Shri Ram Gopal Reddy.

Wt qwo Twetaw W@ (-
oY) ; Sursgw  wHEw, awt fR i
silfada €y Wt Wieer w¥ s § g4 )
iR frgeara & fomsly ¥ § o oWt
o it # mrfaw v & fag w0
& 1 o dar IEiA wwim §, s daw
€ femr o oY qX ¥ o1 awE oY IR
fag wor afl @ wfag ot aed
wwlt i § agx I w7 AW wean
wifee | xu faafaw & & sgar wgar §
fir wre geatia A #femr peida s
age owd § + Iigvar o ¥ g R 4¥
§ 0F qura ¥ 4 fash afsrarr 4 Y w2
fisgr afew W wifweaEy srw ¥ B
fog ag &, 9% mA & fag N 3
wox @3t WY ot e faay @r ) afeg
& ggan ¥ wigan § s forersft wiew 8 wg
e TEIT WY Wl ) xud waar gan
e gfema & o) g wikel §, ¥ W
wg Fiudt §, ag grit ger T Qww 4y
ket waorg ¥ g feam W mang
o wdfi & Flemgtor ot ot
feqe o 4 ¥ ey o
ogd g, YAl ¥ g d st fra
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Mmrﬂ&itwmlifl\mi-
o W wTw Arew § ag gare @ wnded
feami ®) oY qw-ge il & e §
Tg Wt s Y oy ) gefeg fe a0y
¥ am Swrdy w1 wwme s el §,
TR-TH WA T FrerE w7 e
woar wrgy §, S avg & alet # e
WA S oft e § | K g gw-
e dt #fem 1T A o whw W
Wy, wg R e ¥ fag af s ww
afer ¥wd dvzr § agt qrgwd wr
wawr §, agt & faq ff w3 vgr £ 1 ¥
Ty agtacgaen wrwar & agt &
frg wg wr § | ¥eed T 7 faak ot
wuifyary §, fagar oo dwex g, agt
forersr w¥ely A wicw § gAwr gEAINE
FUFT EWILE wO wwQ § g
g% w1 foma wft g3 78 Sraar }
@1 fe eqifada ag o & wgr f& @
o gt der HY eaRe w1 fran
E.

MR. DEPUTY-SPEAKER : That will
require ancther Bill, about crop insurance.

If you discuss about crop msurance and all
that, you will be going far beyond the scope
of the Bill. Please confine yourself to this
Bill. There are many others who want to
speak. The time s himited.

SHRI N. K. P. BALVE : He = sugges-
ting extenston of the Bill to crop insurance.
He should not be stified from doing that.

MR. DEPUTY SPEAKER : If he want
to extens! the scope of the Bill, then you
must also agree to extend the time.

SHRI N, K. P. SALVE : The two are

8
i
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¥
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i
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St Qo TEMATT [WE ;T gFar

g Fga1 agar g f& wreA genda
AT afes gwaidm ded 9z ° fFa
T, qQR TG F IAFT FAT IED AG 1
Sar fF o soifada ag & sgr fs
FRAMFT AT A AT FT F17T FTHAS
TR Fard § ar sa@r agt #15 atwr
gl & 1 &% i § IAF1 IF fRw o
TFEAT 2 | 39 HI F 719 § 941 AI997

I FI@AT § |

SHRI S. M. BANERIJEE (Kaampur) : |
rise to support the Bill. But I wish to submit
that last time when this Bill came up for dis-
cussion, certain doubts were expressed about
certain clauses of the Bill. But, unfortunately,
this Bill was circulated this morning and it
was not possible for us to go through all the
clauses. But, since I was present in 1962
also when a similar Bill was passed, [ hope,
Sir, I shall be able to suggest some measures
which should be adopted by the Govern-
ment.

As far as this emcrgency risk insurance
in regard to undertaking or goods is con-
cerned, it is a s, during this Emergency.
We want to know from the hon. Minister as
to what will happen to those people who lost
their property before discussion of this Bill
or before passing of this Bill. We may be
passing it to-day and ! am sure the other
House also may pass it and the President
may give his assent tomorrow or the day
after and unless it becomes an Act, it will
not be implemented. So, there should be
some saving clause by which these cases
could also be covered, Of course, in the
border, whether in Punjab or in the Western
sector or in the Eastern sector, there is no
panic. 1 am so happy to receive telegrams
from my trade union officials from Halwara
which was bombarded, from Jodhpur, from
~ Jullundur and from so many other places
that their morale is extremely high. I am
sure they are prepared to take any risk for
the sake of their motherland and for defend-
ing the motherland against this aggression
hy the military dictators of Pakistan,
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I heard over the All India Radio ycste-
rday that about 32 people have also died.
all belonging to the civilian popula-
tion, in Haryana and Punjab because of
shelling by Pakistan army. So, "the gue-
stion was raised by my hon. friend, Shri
Jyotirmoy Bosu and probably by the other
friend who spoke before me, that there sho-
uld be some provision to safeguard the inter-
ests of the people also apart from the need
to safeguard the property. So, T would like
to know from the hon. Minister as to what
should we do. What Government is going
to to do to have a compulsory insurance in
the case of those people who are in the bor-
der areas ? In our country, I think a4 very
negligible percentage of people are insured.
I am speaking in this House, [ am not insu-
red. You can imagine what will happen to
other people. Not because | cannot afford
insurance, but, I fecl I am going to live long.
So, the guestion arises in these areas espe-
cially in the Western sector and the Eastern
sector, in the border arcas, as to what will
happen to those people who are facing enemy
shelling everyday ? I know in the Chamb area
and other arcas there is a problem to-day.
Two lakhs of people have shifted to Jammu
city itself and they want some shelter be-
cause of enemy bombardment. I am sure the
Governiment with its resources will be able
to meet this demund. They want some sccu-
rity against the Pakistani onslaught.

Then a word about property including
crops. Now, general insurance belongs to tha
nation. It belongs to the Government. It is
no more in the hands of the private sector
and let us not commit the same mistake as
we did in the past when some of the ships
which were impounded by Pakistamis made
tall claims and they are still making tall cla-
ims. Some of them may be genuine and some
of them may not be genuine. That is why I
would request thc hon. Minister to kindly
give some assurance as regards the cases of
those who have suffered personal injuries in
the borders and those who have already lost
their property during the period before the
passage of this Bill. I hope the hon. Minis-
ter would throw some light on these points.

With these words, | lend my support to
the Bill.
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*SHRI 1. M. GOWDER (Nilgiris) : Mr.
Deputy Speaker, Sir, on behall of the Dra-
vida Munnetra Kazhagam 1o which 1 have
the honour to belong, 1 would Jike to extend
my whole-hea ried support and say a few
words on the Emergency Risks (Goods) Ins-
urance Bill introduced by the hon. Finance
Minister. At the time when the nation is fa-
cing an  cmergency and when such  essential
legislations are required, it is not proper to
sity that no time has been given to the hon.
Memburs to study the Bill and the Govern-
ment are likely to commit mistakes in the
implementuation of the provisions of the Bill.
It is just filie trving to lool & house which
is alrcady burning. This is not the time for
finding fault with the Government for bring-
ing forward this legislation in a hurry. As
this is a very useful Bill, it should be wel-
cemed by onc and all in this House.

Here, 1 would like to  raise one or  two
issues which  are very pertinent to  the Bill
and for which I scek clarific.tions from the
hon. Minister of Finance. It is stated in Cla-
use 5 that the Central Government's liability
as the insurcr under the Scheme will be limi-
ted in each case to eighty per cent of the
insurable value of the goods. Herc | would
refer to clause 7 (2) where it s stated that
the goods of the value of Rs. 50,000 or less
are not compulsorily insurable. This means
that this scheme will be  compulsorily appli=
cable to goods having a valug of more than
Rs. 30,000, That being so, | fee!  that the
Government's liability of 80" of insurable
value is on the high  side. When there is a
national crisis involving the  security  of the
country, the Government need not commit
itsell’ 1o 80", labilitv, 1T am of the view
that it should be reduced to 60",

Then, regarding clause 6, 1 would like
to know from the hon. Minister of Finance
whether they have already finalised the sch-
eme for implementing the provisions of this
Bill and also whether they have sclected the
agent or the admunistrator for this scheme.
As this scheme is to be  implemented forth
with, it is very necessary that the scheme
should have been finalised even before intro-
ducting this Bill here.
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Clause 9 prohibits private insurers from
competing with the Ceantral  Government
under this scheme. 1t is known to all of us
that both the Life Insurance as also the Gene-
ral Insurance have been naiionalised by the
Government and there is no private insurer
at all in the counuy. 1 do not appreciate the
necessity for having this Clause in this Bill.

Under clause 3 there is a provision to the
effect that the goods which have been already
seized by enemy will not be insurable. Only
today this Bili has been introduced in this
House and it will become an Act in the
colrse of two, three days. 1 do not know
why this Bill should contain such a reference
for the property which has already been seized
by the encmy. 1 feel that this is superfluous
in the present context of things.

In the Detinition Clause, there is a
separate  mention  of articles used in or for
the construction or repair of any ship. When
the definition for “goods™ is quite extensive
in itself, 1 would like to know the significance
for making a special reference to articles used
in the construction or repair of a ship. 1
would like to seek the clarification [rom the
Minister of Finance.

When the schemic is going to be made
applicable to goods of the value of 50.000
and more, 1 do not know  why it should be
made compulsory. 1tis in the interest of
suppliers  and  scllers  that  they  should
insurance their goods on their own especially
during an emergency time. In fact, it should
be a voluntary effort on their part and not
made compulsory {rom the side o' Govern-
ment. 1 wish that the hon. Minister  will
delete the word  rcompulsory™ and  insert
“volumtary™ in its place. It need not be repea-
ted that in their own self-interest, the sellers
and the suppliers should avail of the facility
extended by the Government during an emer-
gency.

It is no doubt a welcome mcasurc in the
interest of the cconomy of the country. But,
I would like to suggest here that for the
people, particularly the people living in border
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areas, the poor agriculturiets, who might be
affected and whose crops might be destroyed
during the war, a scheme of crop insurance
should be formulated immediately and intro-
duced to give protection to them. I hope
that the Government will give serious consi-
deration to the proposal I have made.

With these few word, 1 welcome the Bill.

o &g (Feag-aferor) © gqrens
wERA, & gasieAy frean (qza) svaria
fast #1 wada #2% ¥ fay a@=r gar g
A salfada ag &, Sd 3aa) wwg 2,
IFIT FT F9 37 F7 gaeq fFar | 77
fas daft g0 faa #1387 57 2 %, 97
IR qqamar a1 fF snarawea gy
W gH UH FI9 3314 =rfed faay 3 A
favara sira &1, faad 2 & 7Z 94 FAT

2, 9% 37 ¥ uF 17 ¥ gay W17 9w
T A, WG GIEFET FOE AT IA
FITEE A1 F f935T g0 qre¥z daex
TR &, 37 T191 g% agary a1 qF ary
W1 EAR 37 F afg g @z fEAr s
FH T 98 917 | faq G o 7 2z faw
2w § uF favaiw gearfoq 73 & fanr
g fwar g

i Er mAar g fF ozard &d o
ZHIR 9T FT AT g grar anfad,
gegiv fawdT arT #2r o f¥ a3 I
1 AT Fr A@iq 3tF g wfET sEw
HiFAT $1T ITF HiHE 7 FAWT AT A
ZAAT Fedr A 9T g1 ;HFAT A g@Aw
F39q FgaAr wgar fw faadr v gard
Mg ufenT &, fasr faw gmy asaey
=N fezdt &« far, s fas ga earay
97 &gl g€ AT F Ak H Yy dar w7
fa=ar< far str &% &1 tar wzar =fgd
I A15 A fag A&t 3w gz fa=re
agl T a% g a1 faw zafae fs aies
3% a9 Ag0 § A1 IAF! qZ W AN
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wEfEaf aar ox g A
@fea sas1 2 arg w1 agAar S o
& Tar arqar g 5 97 qram o w0z &
g g Srar @ 97 AW Wt ag feew
WAT & &1 oA S 2q qrd ¥ gae)
H H3T FIA F1 qcq &7 1@ §, a7 § oAy
arFar g & swaz 71 gay adr feed
BRI 8, ¥77 a0 IAIT R, A1 37 FaY
R AT WA FIr UA FT FIE LAY ag
g 9gyd § 1| arx HfF ardz ofearg
9% 3 &1 @1 3 @7 E9 39 419 9% qr
atg ¥ fa=rz aff 57 qF ¥ ar di7 =
fea anz #&t waiza za% fad aisdz
AT 1 9757 FIX, TAT 917 § 1

§aga smz aFar ad wgan g,
afFd g3 1 s3wr agar zar zar §
T fas 1 a8t 97 war wgizg 7 aza
d ai1F qaard &1 3@ #wr & fF aae
et & sifwaw & 340 %71 617 sa% q &
SEFT T I &1 qAT A1 W IAHI
fasrz 78t &< as7 | afwa fgw o gn
TAFT Hgvg =g @ fw fagar ot
JFAIT IAFT AT § 31T 98 A1499F 91A
g, a9 3aF1 faMT FI4 1 qg arq 99 2
fe 3w ¥ 93t ¥ go asi-adt amana
e 43 § afEa s sraEt 1 g
SAFT S AT FEGC F, 3AF1 qafeq qrar
4 qg= F faw, sigh 9T arama dar 1 @
230 ¥, 3% 37 g5 g9 F fag
SeAT A HT A% TV A AT AGT U0 | TA
qa S5l % fau gug q7 faeam &@ &
fag 51 faa #1 sravasar 41

st Mo Ao AT (@FIMIA) : 7 W1
Al fes vy faw araq J
FIR AmA wxga f5ar &, za&0 & fadg
A& wzar §, saF1 ¥ awdq w<ar g
aig-ara 38 s fefwssdiy &, sasr
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gos % few st ot ®r s fomtar
wgar § 11962 ¥ off Tm § Faw o
W ok & gw At 3 ey o e guw
#7 0F o mige & ot wfgd,
efuwrwey yew, wiw, dzw, gafes,
Wi, tfdwe few 1 aw e Y
&T faar mar &t sarar  aver Har 1 v
ot syl ek fewr At ¥ A R
B W 6T WYY W QIgw A aw
o o¥ fr gfuwswrs guw, $ew arfe
wr oyl aw wew §, @ @ @ Sfiw
qar ayr gfesw § wiifts fearm adw
BT § Wit IE¥ 9T FEoaEA wTAT
& afl | fem aeg ¥ shifagw feeg fear
WY, TTAT XTI FTHTT Y (4N $TAT
§ a2 offe @ o fawr At femr o
a%t §, ©¥ O} wraE gAwy @ e
7ft fear nm § | x@ A ag TwE €
wety aft § fe ag ¥o feqral w1 2w
2 1 37k fw w1 &1 wreq w1 W qEE
i, wWiwg Ted s qrEw % s
wwvy arn wifg®? 1 @ faw § ag @)
wt wT gwy § @Y fedt alx wa ¥ ag
e ®T 1

fifggy ot wrod Ay §, IEw AR
% wrex wgr § o e qede & vy 0y
wft g 1 1962 ¥ xw o wge gk @
aite gifwde Wt & wrargr 1 aw o fres-
oo gay ar, sEe it K awr

“**‘amount of afiy one premium payable

is not less than such amount specified in
the scheme,”

B would be bejter if it was two per cept.
were e W ¥ e vl o

wiry §; aaeY irew & fow sl wr s
fowr e oy w7 § 2
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“Provided that the schemo shall nat
restrict the carrying. on of business,,,
does not exceed fifty thonsand rupecs.”

qurw g ¥ ¥ sae daw iy @
I¥ 9 TE wp A g ) gaer I
qIw %47 qRaRATe §, ag & s avgar
F 1 Wl A W g ¥ AT 9% AN
fwqr ar wgr § 1 ST Aot FaTE & o
xx ga® TR A ger war qr, ¥ A W9
Y ¥ wh Ay wdfegy s
¥ my vt 7 ey fwar wr @ Y,
waw gavar dadr off w3 )

war WY ¥ wgr § e ug Eedmw
agt & 1 3g gAv¥a faw & 1 ol qEE=
g, 3ae AW & fog qrem ¥ @ &
arfexy fear 1 I 897 w7 &
wifeT & sy wgy & -

“If at any time the amount standing to
the credit of the Fund exceeds the sum
which, in the opinion of the Central
Government, is likely to be rcquired for
the making of payments out of the Fund,
the excess shall be disposed of in such
manner as the Central Government may
think ft."

That is not before us. In 1962 aiso, the
same thing was thers. What is that manner ?
How arc you gaing to dispose of the excess
iltmowu?Youhavonotnid anything about

eefiirory wrw qreek  godt agy g
& 1+ cuTaw v Fordy wg¥ § 9w oy
o xwil wge @ vonfer § ) oyt e e
e o gx oftw Ty qew wiw @
§, oy wnd® ot quw red ff § o
gee &1 sqrare oY fiear ar wwar &
gk ¥ T ¥ et

“When while the ‘Scheme s in operation,

npumau:’ahwmg ate o8 tiny
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any business in India as a seller or
supplier of gooda, ..”

1962 & & oy wr | 3w wvw § wgy v
fie ag oY sy

“that nobody can deal with business if
that business is not insured,”

W e &  egmmrsn ¥ g€ af ¥ )
50, 000 & ¥ queflaa ot § 1 afew ag

€1 wifgd fis qaAd g, o v WY
} v vnarla fam fiar wifgy e
oad fegdt el §, wgw g XY AW
AW S IA% rEgere W WiEwe

vy §, wgt mage @y § Ik TN
Wt 59 wifags § | A avF N T
w1 sqrA wAr aqrfEdy

1962 ¥ W7 GIET Qo o ¥ &1q WY
HFAT X | AT AR ¥ Wy °v -

“There is nothing newJthat I am saying.
During the Second World War in the
United Kingdom I understand a much
more comprehensive scheme of war risk
insurance’fwas undertaken to cover the
risk in relation to residential houses,
shops, etc.”

Famyuvm e o @ wwre
wr wifidfar fasr arq sq¥f aff ot £

SHRI H. M. PATEL (Dhandhuka): I
think these Bills are certainly to be welcomed
and if I make a few observations, it is only
to point out that they do not go fir enough,
they do mot cover a great many things that
oughrt to be covered. These have been pointed
out by soms of the previous speakers. But I
would refer in particular to the gap which
the Finance Minister referred in his opening
rematks, He said : & gap uvbdoubtedly exigts
between the date of the BEmergency Declars-
tion and the dute on which this Bill or mther
the schame that will be framed under this
Ast when it witl be brought fato force. What

is Government going to do ahout it ? The
hon. Minister says that he proposes to work
out some prenciples and some methodd by
which compensation may be given,

SHRI YESHWANTRAO CHAVAN :
Ex-gratia payments.

SHRI H. M. PATEL : They will also be
given according to somp principles. It seoms
tome that so far as the undertakings ate
concerned, those will be insured in the
ordinary way and if they are so insured there
could be po doubt as to the value of the
properties insured and if these are damaged
they certainly should be compensated in folt
without any restriction.

I want to make another suggestion for
his consideration. In so far as goods are
concerned, their case is extremely difficult.
Most of goods would not be insured at all and
there the principle of ex-gratia would have
to be appliied, and applied in a8 generous
spirit.

Reference has been mude to standing

under which all these things could be covered.
It is understandable that he could not bring
forward a scheme to insure all these things;
may be even the people would not be able
to pay the premium that would have' to be <
paid. There is no doubt that a great namber
of people would be sericusly affected by the

to be enabled to re-establish thomasives.

1 do not wish to go into other lacynse
that exist, some of them have been pointed
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some modifications in the light of their own
experience to enable the Acts to be admini-
stered in the spirit and manner in which they
are intended to be administered.

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN)
Except Shri Jyotirmoy Bosu, most of the
Members have welcomed the Bill, and even
Shri Jyotirmoy Bosu did not oppose the Bill,
he merely made a complaint about the delay
in bringing forward the Bill. I agree there
was delay, a delay of three or four days, but
there are certain procedural things to be
gone through. After giving notice, it isl
who have come before the House to waive
the rule so that the Bill can be passed.
Therefore, the intention is to get it through as
quickly as possible.

One of the points made is that we are
not trying to extend the scope of the Bill to
include agricultural property, crops, residen-
tial quarters etc,  As a matter of fact, this
is a scheme of a different type and there is
an element of compulsion in it. The question
of extending general insurance to crops etc.,
is a separate one and can be considered
separately. If we say that agricultural lands
should be insured compulsorily and they
should pay the premium, then it will be a
harassment of the agriculturists in the border
areas, for the small villager to pay the
premium, Therefore, we have decided that
in the case of crops and buildings in the
border areas which are destroyed by enemy
action, it is for us to take a liberal attitude
and give them ex-gratia payment, as we did
in 1965. 1 can tell you from my own
personal experience that we did it in 1965.
Of course. the suggestion is very laudable
that we should include them in the general
insurance scheme, and I think that was one
of the purposes for which we nationalised
general insurance, but that should not
be linked with this scheme.

Shri Jyotirmoy Bosu wanted to know
whether we were going to bring in specific
amendments to the Personal Injuries Act of
1962 to cover this particular period. 1 would
like to tell him that it is the intention of
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Government to bring an amendment to that
Act, because that is a permanent Act, only
its operation will have to be made applicable
to the present emergency.

Another Member said that Government
was going up to 80 per cent, but if you see
the actual wording of the Bill, it says it will
not go beyond 80 per cent. It does not mean
that in each and every case we will give 80
per cent. He wanted to reduce it to 60 or
even 50 per cent. Actually, in some cases it
may be even less than 50 per cent, butin
some deserving cases we may be required to
go up to 80 per cent, but it is not com-
pulsory. We have fixed a ceiling of 80 per
cent.

Shri Bade referred to three per cent
premium provided in the Bill, but I can tell
him of our actual experience of the working
of this Act last time. We had to make use
of itin 1963 and 1965. The maximum
premium charged was 1 per cent. In many
cases, it was less than that—.4,.6, ctc. and
the maximum was 1 per cent. In the case of
emergency, it is better for Government to
have a little more flexible power. It is one
thing to have a power and another thing
to make use of it. In actual practice, we have
been very reasonable in this matter,

The other constructive speech came from
Mr. H. M. Patel. When we are going to
make ex-gratia payments, I indicated there
will be some principles. Certain assessments
will have to be made and they will be based
on cerain principles. He has suggested one
of the principles. I cannot say that it will be
the only principle. But certainly that casn be
taken as one of the guidelines. I apologie to
the House for the fact that there was no time
for hon. Members to study the Bill. But if
hon. Members have any other suggestions to
over-come the deficiencies noticed in actual
practice 1 assure you that I will myself come
before the House with further amendments.
If hon. Members have any suggestion about
the scheme which is going to be prepared
under the Act—that is the operative part of
the Act—I will certainly take that into
account.
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SHRI YESHWANTRAO CHAVAN :
We are not trying to put it in the straight-
jacket of an Act. We are keeping it to our
discretion. When ex-gratia payments are
made, all these factors can be taken into
consideration. Mr Patel’s point was, these
people are really suffering because of a
nationai calamity and emergency and it is
our duty to rehabilitate them. That is the
main principle on which we will proceed.

Mr. Buta Singh had in mind two points.
One was about crops, which I have explain-
ed, The other was about machinery of the
undertaking. In the second Bill I am going
to move, if you see the definition, property
includes the plant, machinery, factory, etc.

SHRI JYOTIRMOY BOSU : Money-
bags’ interests are covered by the Bill. What
about workers living in industrial estates ?
(Interruption).

SHRI YESHWANTRAO CHAVAN : If
you see the definition of ‘factory building’,
it includes everything within three kms.
(Interruptions)

13 hrs,

SHRI R. V. BADE : They are very good
suggestions.

SHRI YESHWANTRAO CHAVAN : I
said, I will consider it if you make any
specific suggestion about it. His opposition
is political. He says, everything that is being
done for factories is for moneybags. There
are many public sector factories and corpora-
tions also How can he say that?

SHRI JYOTIRMOY BOSU : You are
non-political ?
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SHRI YESHWANTRAO CHAVAN :
Your criticism is based on political prejudice.
I am, of course, political but your criticism
was based on certain prejudices which are of
a political nature__ . (Interruption)

DR. RANEN SEN (Barasat) : What
happens in regard to workers inhabiting those >
areas if they are wounded or are dead?
That is not clear from the Bill.

SHRI YESHWANTRAO CHAVAN
That is a different matter altogether. It can-
not be included in goods and undertakings.
That will have to be covered or considered
separately through the Personal Injuries Act
which he mentioned. I have said that it is
our intention to amend that Act. That point
I had made before you came. 1 specifically
said that that was our intention.

SHRI H. M. PATEL : How long will
the scheme that you have in mind take ?

SHRI YESHWANTRAO CHAVAN : It
will not take much time. Immediately after
I get the assent of the President to this Bill
after its passage through Rajya Sabha, I think
we will notify the scheme.

MR. DEPUTY SPEAKER : The ques-
tion is :

“That the Bill to make certain provis-
ions for the insurance of goods in India
against damage arising from emergency
risks and matters connected therewith or
incidental thereto, be taken into consid-
eration.”

The motion was adopted.

Clause 2—(De¢finitions)

SHRI DASARATHA DEB: Sir, I
move: —

Page 2, line 38,—

add at the end —

“or agricultural standing crops in the

field” (n
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[Shri Dasaratha Deb]

My amendment is very clear. In the defi-
nition of ‘goods’ I want agricultural standing
crops in the field to be included. Even after
hearing Shri Chavan that it is a compulsory
thing and that if we include agricultural sta-
nding crops, which covers a very wide range
‘of people, it may not be possible for these
poor people to pay the premium, I have
moved this amendment because I know that
even befeore Pakistan started a regular war
against India, there was a lot of shelling tak-
ing place in wide areas bordering Bangla
Desh, particularly in Tripura but in West
Bengal, Meghalaya and Assam also.

SHRT JYOTIRMOY BOSU :
also.

Punjab

SHRI DASARATHA DEB : I had seen
that quite a lot of agricultural standing crops
were completely damaged and destroyed by
shelling and the people in the border areas
hadto leave their places.

MR. DEPUTY-SPEAKER : He has ex-
plained that.

SHRI DASARATHA DEB: He has said
that some sort of ex-gratia help is to be given
to the affected people. [ agree, but what
does this ex-gratia payment mean ? That dep-
ends on the bureaucracy. I have seen it in my
place. I personally went to the officer and I
sent the people. They have already approac-
hed the Tripura administration. But some
people were given Rs. 10 and some Rs. 20.
That is not something which is going to
help. That is why I want that poor people’s
agricultural standing crop should be included
here and it should not be made compulsory.
People who want to insurclcan insure but it
should not be on a compulsory basis. I
again request Shri Chavan to accept at least
this amendment.

SHRI YESHWANTRAO CHAVAN: I
have explained that. The entire scheme of
this Bill is based on compulsion. Therefore,
if I accept this amendment, it will neither be
serving the purpose for which it is meant nor
the Act will be a meaningful Act. I would
request him to accept my clarification. It is
not merely a clarification but, really speaking,
it is a commitment that I am making on
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behalf of Government. Therefore, I cannot
accept this amendment.

MR. DEPUTY SPEAKER : Now, I put
the Amendment No. 1 moved by Shri Dasa-
ratha Deb to clause 2.

Amendment No. 1 was put and negatived

MR. DEPUTY SPEAKER : Now, I put

clause 2 to the vote of the House. The ques-
tion is :

“That clause 2 stand part of the Bill”

The motion was adopted

Cluuse 2 was added to the Bill
Clause 3 was added to the Bill

Clause 4—(Dwnership)

SHRI YESHWANTRAO CHAVAN : It
appears there are some printing errors in the
Bill. I would like to move verbal amendments
so that there may not be any difficulty in
future.

I beg to move :
page 4. line 41,—

for “or” substitute “of” (2)
Page 5, line 3,—

for “or” substitute “of” (3)

MR. DEPUTY SPEAKER : The question

Page 4, line 41,—
for “or” substitute “of” (2)
Page 5, line 3,—

for “or” substitute “of” (3)
The motion was adopted.

MR. DEPUTY SPEAKER : The question
is :

“That clause 4, as amended, stand part

of the Bill.”

The motion was adopted

Clause 4, as amended, was added
to rhe Bill
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MR. DEPUTY SPEAKER : There are
no other amendments.

The question is :

L]
“That clases S to 17, Clavse 1, the
Enscting Formuls and the Title stand
part of the Bifl.”

The motion was adopted

Clauses S 1o 17, Clause 1, the Enacting
Formula and the Title were added
to the Bill

SHRI YESHWANTRAO CHAVAN : 1
beg to move :

“That the Bill, as amended, be passed™
MR. DEPUTY SPEAKER : The question

“That the Bill, as amended, be passed”
The motion was adopted

x3 o7 hrs
MOTION UNDER RULE 388

SUSPRNAION OF Proviso o Rure 66 v
Resrncr oy EMErRGENCY Rrsxs
(Unnumunmu) InsumavoR
TLL

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): I beg to
move ;

*““That this House,do suspend the proviso
to Rule 66 of the Rules of Proceture
and Conduct of Business in Lok Sabha
in its application to motions for taking in
to consideration and passing of the Emer.
m:i:h (Undertakings) Insuranc
itl, 1971,

MR, DEPUTY SPEAKER The ques-
tion is :

“Tiet this House do suspend-the prov-
o to Rule §6 of the Ruies of Procedure

Emergency Risks 82
(Underrakings) Insurance Bill
and Conduct of Business in Lok Sabha
in its application fo motions for taking
into copsideration and paming of the

Risks (Undertakings) Inmtan
nce Bill, 1971,”

The motion was adopted
i i it
1308 hrs

EMERGENCY RISKS
(UNDERTAKINGS)
INSURANCE BILL

THE MINISTER OF FINANCE (SHRI
YESH?ANTRAO CHAVAN) : I beg o
move ;

“That the Bill to make cartain provisions
for the imsurance of certaim property in
India against damage arising from emer.
gency risks and for matiers connected
therewith or incidental thereto, be taken
into consideration.”

Sir, 1 huve practically the ssme argu-
ments which 1 gave for the othér Bilt That
was for “goods™ and this is for “Undertdv
kings'' inclading factorses. I do not think I
need take the time of the House in repeating
the same arguments,

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : I am not wanting to rub things
sto the skoll,,, .

MR. DEPUTY SPEAKER : Otder,
m‘ M

SHRI JYOTIRMOY BOSU : Why are
you 80 anxious to save the Goversment fo
its fuitores and lapses ? You talk about
relevancy evef: if wo say oné line. At Jeast
there should be an appesrence of impartie-

haty.
Mr. Chavan has not cleared ome thing.

*Moved with the recommendution of theProsdlont,
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Sccondly, we want a clear and categorical
assurance and the date-line about giving
‘coverage to industrial and ancillary workers
against loss of life, injuries and loss of earn-
ings and also a date-line for the other
Bill, that is, the Personal Injuries Emergency
Provisions Bill. We want to hear from you
on that.

Then, we cannot understand if they are
anxious to give coverage to the undertakings
which have other forms of insurance, general
funds, to cover losses and damages. You are
most reluctant to give coverage to the poorest
man in society, the weaker section, who has
only one article belonging to him and that is
the standing crop. You are granting insurance
to plantations against crop. What is this ?
You want to discriminate the stronger section
against the weaker section ? You have to
explain that. Because you have the garb of
socialism, that is why we want to ask you, .
(Interruptions) Why has it been included ?
They are talking in terms of undertaking. 1
have asked this question. 1 have very scant
knowledge of English. Is not ‘agriculture’ an
undertaking ? Why have you gone out of
your way to exclude ‘standing crops’ from

the purview of ‘undertaking’ ? We want to
know it.

We do not want him to say anything
here. But we want to ask him, ‘Have you
done the civil defence estimate ?° It is inter-
linked. Your actuary will be asking you,
‘What are your casualities and estimates ?’
and the premium rates will depend on that.
We want you to tell us here whether you
have done it or not. You need not tell us
the details.

Then, premium payable in instalments
in advance, for your knowledge, at annual
rates, not at enhanced smaller period rates.

These are the two things we want to
know.

*SHRI E. R. KRISHNAN (Salem) : Mr.
Decputy Speaker, 1 am grateful to you for

*The original speech was delivered in Tamil.
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giving me an opportunity to say a few words
on behall of my party, the Dravida Munnetra
Kazhagam, on the Emergency Risk;(Under-
takings) Insurance Bill, introduced by the
hon. Minister of Finance,

I extend my wholehearted support to
this measure and I should unhesitatingly
commend the efforts of the Government in
bringing this Bill at this most appropriate
time when there is an emergency in the
country. 1 would like to raisc only a few
points which are relevant to the Bill.

I would like to know from the hon.
Minister whether our public undertakings
like Oil Refineries, the Steel Plants etc. are
covered bv this Scheme. As the country’s
economy is completely dependent on these
vital installations, they should be brought
under this scheme forthwith.

The Bill provides for a maximum rate of
premium of three per cent of the insurable
value per annum. 1 would like to say here
that the undertakings worth hundreds of
crores are owned by big capitalists and
monopolists who are capable enough to pay
a higher rate of premium to protect their
assets. Therefore, T am strongly of the view
that the rate of premium in the maximum
should at least be 5%, and I wish that the
Government give consideration to my sugges-
tion.

Clause 6 of the Bill prohibits insurers
carrying on general insurance business from
competing with the Government under this
scheme. 1 would like to say that both the
life insurance and the general insurance have
been nationalised by the Government and
as such there is no private insurer at all in
country. I don't think that there is any
necessity for having this clause in this Bill.
This clause could be deleted safely.

Under clause 10, if a particular property
is to be removed to any other locality, the
cost of such removal will be paid by the
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Government out of the Emergency Risks
(Undertakings) Insurance Fund. At a time
when the nation is threatened with external
aggression and all the resources of the
country are to be mobilised to protect the
security of the country, I do not think that
this kind of generosity on the part of the
Government is warranted. I would like the
hon. Minister to clarify the position in this
regard.

I am sure that the hon. Minister of
Finance in his reply will deal with these
specific points raised by me. 1 wholehear-
tedly support the Bill, which has been intro-
duced at the most appropriate time for the
good of the country.

With these words, I conclude.

SHRI H. M. PATEL (Dhandhaka) :
I would like again to emphasize the same
point here. In effect, in so far as under-
takings are concerned, it should be easy for
the Government to provide for the gap that
exists, by regarding the ordinary insurance,
to cover war risks; that is all that it means.
That is a simple provision which can and
should be made.

I would also like to ask one question of
the hon, Finance Minister, Why was this
particular Bill was not brought in much
earlier. They must have known that war, a
state of hostities, a state of belligerency —
that is the term used—exists and damage
was taking place on our side of the border
well before the date of the declaration of
emergency. Undertakings were known to
exist in the danger zone, and could have
been provided for even during the no-emer-
gency period. I believe, for instance, in the
shipping industry; shippl-ng continued to be
under war risk which was provided for by
payment of speciil pre mium even during the
non-emergency period. The same kind of
arrangement could have been made knowing
that we were passing through a period of belli-
gerency. In the case of undertakings, there
would have been no hardship caused to
anybody. In fact, one could have had it
even on a voluntary basis. Whether on a
voluntary basis or otherwise, all these under-
takings which are contemplated under this
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Bill
Bill would all have very readily agreed to
pay the additional premium for insuring
themselves against war risks. These are
merely questions which I ask. Of course, %
welcome the fact that this Bill is before
us now. )

SHRI YESHWANTRAO CHAVAN : |
think most of the points have been repeated.
New points were made only by the hon.
Member from the DMK. He had raised two
or three important points. One point re-
quires to be answered. He has asked
whether when a certain machinery or industry
is shifted from one place to other, Govern-
ment would take the responsibility of bearing
the cost of that shifting. I would submit
that the most important thing during an
emergency is to sce that the economy runs

normally. Industrial production is the most
important factor in the days of the cmer-
gency., It is really the economic capacity of

the country which is the most important
weapon in the hands of the country.

SHRI JYOTIRMOY BOSU :
without the workers ?

Industry

SHRI YESHWANTRAO CHAVAN :
The workers are with us. Let not the hon.
Member bother about it. They are not with
him, but they are completely with us. He
is angry with them because they are not
with him now.

SHRI JYOTIRMOY BOSU : I think he
knows it better than I do.

SHRI YESHWANTRAO CHAVAN :
Therefore, it is necessary that Government
should undertake to cover this risk, because
as part of the general responsibility one has
to do that.

Shri Jyotirmoy Bosu had asked who was
going to run it. Naturally, it is the Govern-
ment department which will run it,

SHRI JYOTIRMOY BOSU : Not the
general insurance department.

SHRI YESHWANTRAO CHAVAN : Ii
it is part of routine work, then we shal
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appoint a person as an agent as is provided
“in the Bill, but the scheme will be run by the
Government Department.

SHRI JYOTIRMOY BOSU: After
having nationalised general insurance, he is
again making a duplication of it.

SHRI YESHWANTRAO CHAVAN :
In the case of general insurance we have just
taken one step. At present, we are running
their managements. 'We have yet to convert
them into corporations and take over the
entire ownership. That next step is yet to
be taken. 1 think the hon. Member is still
unaware of it.

SHRI JYOTIRMOY BOSU : | am aware
of the fact that Government are paying
Rs. 28 lakhs to them per mensem because
they had helped their party substantially
during the last elections. 1am well aware
of this.

SHRI YESHWANTRAO CHAVAN : 1
am glad that he is aware of it.

Now, we shall have to take the next
step. When we take the next step, possibly
some of the suggestions that the hon. Mem-
ber has made can be taken into account.

The hon. Member repeatedly asked
whether we had made any estimate of civil
defence costs involved in this I would submit
that it is rather difficult to anticipate what
exactly the cost would be. 1 have explained
in the financial memorandum attached to the
Bill the difficulty which is there, because
these are not matters which can be worked
out in such detail, saying how much would be
the loss to the undertaking, how much would
be the loss of human lives and so on.

SHRI JYOTIRMOY BOSU : Still, for
his information I would say that it is done.
He may ask his actuaries and they will tell
him that they do require some basic data to
work out the premium rates. To calculate
the premium rates, they will tell him that
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they must have some basic data in regard to
the estimate of civil defence costs.

SHRI YESHWANTRAO CHAVAN:
Naturally, when we fix the premium at a
certain rate, we certainly have some data
with us in regard to what happened before
in 1962 and 1965. We have worked out the
scheme on that basis, and we have gone into
it on a reasonable and rational basis. 1 have
explained this point because Shri Jyotirmoy
Bosu had raised it.

I do not think that there are any other
points which need further clarifications.

MR. DEPUTY-SPEAKER :
tion is :

The ques-

“That the Bill to make certain provisions
for the insurance of certain property in
India against damage arising from emer-
gency risks and for matters connected
therewith or incidental thereto, be taken
into consideration”,

The motion was adopted.

Clause 2—(Definitions)

MR. DEPUTY-SPEAKER : We shall
now take up clause 2, There is an amend-
ment by Shri N. Sreekantan WNair. 1 am
accepting the notice of this amendment on
an emergency basis.

SHRI N. SREEKANTAN NAIR
(Quilon) : I beg to move :

Page 4, line 8—

after “tea estates,” insert —

“rubber estates, coffec estates and carda-
mom estates,” (1)
Page 4, line 27—

add at the end —

“rubber estates, coffee estates and carda-
mom estates,” (2)

MR. DEPUTY-SPEAKER : The amend-
ments are before the House.
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SHRI N. SREERANTAN NAIR: 1
understand and appreciate the explanation
given by the hon, Minister in regard to agri-
cultural property. I agree that it should be
compensated adequately. 1 am also prepared
to welcome the promise of the Finance
Minister that some procedure to insure
workers who are made to suffer by this loss
of property will also be considered. But
when he brings in & provision to cover tea
estates, I fail to wunderstand why rubber
estates, coffec estates and cardamom estates
are omitted, Perhaps it is because they are
situated down south in the country. But I
want to make it clear that the moment there
is an attack on the southern section, afl this
becomes necessary. We should not leave
this gap in the Bill to be attended to if and
when the need arises during the inter-session
period in any way Government may think
fit. These estates should not go unprotected
in this emergency. This brings me again to
the position of the workers. I want to
ensure that if something untoward happens,
there should be compensation given and
immediately after that the workers should
be employed back at their jobs. So the
question of including rubber estates, coffec
estates and cardamom estates should also be
considered.

The second part of my amendment under
item (0) is consequential.

SHR1 YESHWANTRAO CHAVAN :
Really speaking, 1 have not seen the amend-
ment. In view of that, it is very difficult
for me to see the implications. But [ know
his intention. Possibly I would discuss
with him as to how it actuslly works out.
Bur it is very difficult for me to acoept the
amendment at his stage. He can understand
my difficulty.

MR. DEPUTY-SPEAKER : 1 shall now
put these amendments to vote.

Amendments Nos. 1 and 2 were put
and negatived
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MR. DEPUTY-SPEAKER : The gues-
tion is ¢

““That clause 2 stand part of the Bill.”
The motion was adopted

Clause 2 was added to the Bill

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That clauses 3 to 18, clause 1, the
Enacting Formula and the Title stand
part of the Bill.”

The motion was adopted

Clauses 3 to 18, claxse 1, the Enacting
Formula and the Title were
added to the Bill

SHRI YESHWANTRAO CHAVAN: I
move :

“That the Bill be passed.” .

MR. DEPUTY SPEAKER : The ques-
tion is :

*“That the Bill be passed.”
The motion was adopted

13°a5 bas.

The Lok Sabha then adjourned till ten of
the Clock on Thursday, December
9, 1971, Agrahayana 18, 1893
(Saka)
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